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Barupal, Shri Panna Lal

nagar).

(Jorhat).
(Ganga-

Basant Kunwari, Shrimati
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pur).
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Hanumanthiah, Shri K. (Bangalore
City).
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Shri Prabhu Dayal
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Hukam Singh, Shri (Patiala).
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Igbal Singh, Shri (Ferozepore).
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Jedhe, Shri Gulabrao Keshavrao
(Baramati).

Jena, Shri Kanhu Charan (Bhadrak).

Jha, Shri Yogendra (Madhubani).

Joshi, Shri Anand Chandra (Sidhi).

Joshi, Shrimati Subhadra (Balram-
pur). :

Jyotishi, Shri Jwala Prasad (Sagar).

Kabir, Shri Humayun (Basirhat).

Kachhavaiya, Shri Hukam Chand
(Dewas).
Kadadi, Shri Madeppa Bandappa
(Sholapur).

Kajrolkar, Shri Sadoba Narayan
(Bombay City Central North).

Kakkar, Shri Gauri Shankar (Fateh-
pur).

Kamath, Shri Hari Vishnu (Hoshanga-
bad).

Kamble, Shri T. D. (Latur).
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Kanakasabai, Shri R. (Chidambaram).
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Kanungo, Shri Nityanand (Cuttack).

Kappen, Shri Cherian J.
puzha).

Kapur Singh, Shri (Ludhiana).

Kar, Shri Prabhat (Hooghly).

Karni Singhji, Shri (Bikaner).

Karuthiruman, Shri P, G. (Gobichetti~
palayam).

Kayal, Shri Paresh Nath (Joynagar).

Kedaria, Shri Chhaganlal (Mandvi),

Keishing, Shri Rishang (Outer Mani-
pur).

Kesar Lal, Shri (Sawai Madhopur).

Khadilkar, Shri R. K. (Khed),

Khan, Dr, Purneadu Narayan (Ulube-
ria).

Khan, Shri Osman Ali (Anantapur).

Khan, Shri Shahnawaz (Meerut).

(Muvattu-

Khanna, Shri Mehr Chand (New
Delhi).

Khanna, Shri Prem Kishan (Kaim-
ganj).

Kindar Lal, Shri (Hardoi).

Kisan Veer, Shri (Satara).

Kohar, Dr. (Phulbani).

Kotoki, Shri Liladhar (Nowgong).

Koujalgi, Shri H. V. (Belgaum).

Koya, Shri C. H. Mohammad (Kozhi-
kode).

Kripa Shankar, Shri (Domariaganj).

Kripalani, Shri J. B. (Amroha).

Krishna, Shri M. R. (Paddapalli).

Krishnamachari, Shri T. T. (Tiru-
chendur).

Krishnapal Singh, Shri (Jalesar).

Kumaran, Shri M. K. (Chirayinkil).

Kunhan, Shri P. (Palghat).

Kureel, Shri Baij Nath
Bareili).
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L

Lahri Singh, Shri (Rohtak).
Lakhan Dass, Shri (Shahjahanpur).

Lakshmikanthamma, Shrimati T.
(Khammam).

Lalit Sen, Shri (Mandi).

Laskar, Shri Nihar Ranjan (Karim-
ganj).

Laxmi Bai, Shrimati Sangam (Vica-
rabad).
Laxmi Dass, Shri (Miryalguda).

Lohia, Dr. Ram Manohar (Farrukha-
bad).

Lonikar, Shri R. N, (Jalna).

M
Mahadeo Prasad, Shri (Bansgaon),
Mahadeva Prasad, Dr. (Maharaj-
ganj).

Mahananda, Shri Hrushikesh (Bolan-
gir).

Mahato, Shri Bhajahari (Purulia).

Mahida, Shri Narendra  Singh
(Anand).
Mahishi, Dr. Sarojini (Dharwar
North).

Mahtab, Shri Hare Krushna (Angul).
Maimoona Sultan, Shrimati (Bhopal).

Majithia, Shri Surjit Singh (Taran
Taran).

Malaichami, Shri M. (Periyakulam).
Malaviya, Shri Keshav Dev (Basti).

Malhotra, Shri Inder J.
Kashmir).

Malliah, Shri U. Srinivasa (Udipi).
Mallick, Shri Rama Chandra (Jajpur),
Manaen, Shri T. (Darjeeling).
Mandal, Dr. P. (Vishnupur),

Mandal, Shri Bhupendra Narayan
(Saharsa).

Mandal, Shri Jiyalal (Khagaria).
Mandal, Shri ¥. P. (Jainagar).
Maniyangadan, Shri Mathew (Kotta-
yam).
Manoharan, Shri K. (Madrag South).
Mantri, Shri Dwarkadas (Bhir).
Marandi, Shri Iswar (Rajmahal).
Maruthiah, Shri P. (Melur).

(Jammu and



Masani, Shri M. R. (Rajkot).
Masuriya Din, Shri (Chail).
Matcharaju, Shri M, (Narasipatnam).
Mate, Shri Kure (Tikamgarh).
Mathur, Shri Harish Chandra (Jalore),

Maurya, Shri B. P. (Aligarh),
Mehdi, Shri S, Ahmad (Rampur),
Mehrotra, Shri Braj Behari (Bilhaur).
Mehta, Shri Jaswantraj (Pali).
Mehta, Shri Jashvantrai N,
nagar),
Melkote, Dr. G. S, (Hyderabad).
Mengi, Shri Gopa] Datt (Jammu and
Kashmir),

Menon, Shri Panampilli
(Mukundapuram)

Menen, Shri V. K. Krishna (Bombay
City North).

Minimata, Shrimati Agamdas
(Baleda Bazar),

Mirza, Shri Bakar Ali (Warrangal).
Mishra, Shri Bibhuti (Motihari).
Mishra, Shri Bibudhendra (Puri).

Mishra, Shri Mathura Prasad (Begu-
sarai),

Misra, Dr. Udaikar (Jamshedpur),
Misra, Shri Mahesh Dutta (Khandwa),
Misra, Shri Shyam Dhar (Mirzapur).

Mohammad Yusuf, Shri (Siwan).
Mohan Swarocop, Shri (Pilibhit).

Mohanty, Shri Gokulanand (Bala-
sore),

Mohiuddin, Shri Ahmed (Secundera-
bad),
Mohsin, Shri F, H, (Dharwar South).

Morarka, Shri Radheyshyam Ram-
kumar (Jhunjhunu).

(Bhav-

Govinda

Guru

More, Shri Krishnaji Laxman (Hat-
kanangle).

More, Shri Shankarao Shantaram
(Poona),

Muhammad Ismail, Shri (Manjeri).

Mukane, Shri Yeshwantrao Martand-
rao (Bhiwandi),

]

Mukerjee, Shri H. N, (Caleutta Cen-
tral),

Mu_ka:rjee, Shrimati Sharda
giri),

Munzni, Shri David (Lohardaga).

Murli Manohar, Shri (Balia),

Murmu, Shri Sarkar (Balurghat).

Murthy, Shri B, S, (Amalapuram),

Murti, Shri M. S, (Anakapalle).

Musafir, Shri Gurmukh Singh (Amrit-
sar),

Muthiah, Shri P. (Tirunelveli).

Muzaffar Husain, Shri N. (Morada-
bad).

(Ratna-

N
Naidu, Shri V, Govindasamy (Tiru-
vallur),
Naik, Shri D. J. (Panchmahals).
Naik, Shri Maheswar (Mayurbhanj).
Nair, Shri N, Sreekantan (Quilon).

Nair, Shri P, K, Vasudevan {Ambala-
puzha)

Nallakoya, Shri Koyilat (Nominated—
Laccadive, Minicoy and Amindivi
Islands).

Nambiar, Shri Ananda (Tiruchira-
palli),
Nanda, Shri Gulzarilal (Sabarkan-
tha),

Naskar, Shri P. 5. (Mathurapur),
Nath Pai, Shri (Rajapur).
Nayak Shri Mohan (Bhanjanagar).
Nayar, Dr, Sushila (Jhansi).
Nehru, Shri Jawaharlal (Phulpur).
Nesamony, Shri A, (Nagercoil).
Nigam, Shrimati Savitri (Banda),
Niranjan Lal, Shri (Nominated—
Andaman and Nicobar Islands).
(1]
Omkar Singh, Shri (Budaun),
Oza, Shri Ghanshyamlal (Surendra-
nagar),
_ 4
Paliwal, Shri Tika Ram (Hindaun).
Pande, Shri Xashi Nath (Hata).
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Pandey, Shri Sarjoo (Rasra),

Pandey, Shri Vishwa Nath
pur).

Panna Lal, Shri (Akbarpur),
Pant, Shri K. C. (Naini Tal).
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Patel, Shri Nanubhai N, (Bulsar).

Patel, Shri Purushottamdas R.
(Patan),

Patel, Shri Rajeshwar (Hajipur),

Patil, Shri Deorao Sheoram (Yoot-
mal).

Patil, Shri J. S, (Jalgaon),

Patil Shri Madhaorao
(Ramtek),

Pati], Shri S, B. (Bijapur South),

Patil, Shri S. K. (Bombay City
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Patil, Shri T, A. (Osmanabad),
Patil, Shri V. T. (Kolhapur).

Bhagwantrao

Patil, Shri Vasantrao Lakhagounda
(Chikodi) ,
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Pattabhi Raman Shri C, R, (Kumba-
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Pattnayak, Shri Kishen (Sambalpur).
Pillai, Shri Nataraja (Trivandrum).
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Prabhakar, Shri Naval (Delhi—Karol
Bagh).
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Raghavan, Shri A. V. (Badagara),
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Raghuramaiah, Shri K. (Guntur),
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Shakuntala Devi, Shrimati (Banka).
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Shinde, Shri Annasaheb (Kopargaon).

Shivananjappa, Shri M, K. (Mandya).

Shree Narayan Das, Shri (Dar-
bhanga).
Shukla, Shri Vidya Charan (Maha-
samund).

Shyam Kumari Devi, Shrimati (Rai-
pur).
Siddananjappa, Shri H, (Hassan),

Siddhanti, Shri Jagdev Singh
(Jhajhar).

Siddiah, Shri S. M. (Chamaraja-
nagar).

Sidheswar Prasad, Shri (Nalanda).
Singh, Dr. Basant Narain (Hazari-
bagh).

Singh, Shri Ajit Pratap (Pratap-

garh).



(v

Singh, Shri Digvijaya Narain (Muza!.
farpur).

Singh, Shri Jai Bahadur (Ghosi).

Singh, Shri Krishna Kanta (Maha-
rajganj).

Singh, Shri S. T. (Inner Manipur),

Singh, Shri Yuvraj Dutla (Shaha-
bad).

Singha, Shri Govinda Kumar . (Mid-
napore).

Singha, Shri Yagnya Narain
dergarh).

Singhvi, Dr. L. M. (Jodhpur).

Sinha, Shri Banarsi Prasad (Mon-
ghyr).

Sinha, Shrimati Ramdulari (Patna).

Sinha, Shri Satya Narayan (Samasti-
pur). -

Sinha, Shrimati Tarkeshwari (Barh).

Sinhasan Singh, Shri (Gorakhpur),

(Sun-

Sivappraghassan, Shri K. (Pondi-
cherry).

Sivasankaran, Shri P. (Sriperumbu-
dur).

Solanki, Shri Parvinsinh Natavarsinh
(Kaira).

Sonavane, Shri T. H. (Pandharpur).

Soundaram Ramachandran, Shrimati
T. S. (Dindigul).

Soy, Shri Hari Charan (Singhbhum).
Srinivasan, Dr. P. (Madras North).
Subbaraman, Shri N. M. R. (Madu-
rai).
Subramaniam, Shri C. (Pollachi).
Subramanyam, Shri Tekur (Bellary).
Sumat Prasad, Shri (Muzaffarnagar).
Sunder Lal, Shri (Saharanpur).

Surendra Pal Singh, Shri (Buland-
shahr).

Surya Prasad, Shri (Bhind).
Swamy, Shri M. N. (Ongole).
Swamy, Shri M. P. (Tenkasi).

Swamy, Shri M. V. (Masulipatnam).

Swamy, Shri Shivamurthy Siddappa
(Koppal).

Swaran Singh, Shri (Julluadur).
Swell, Shri G. G, (Assum—Autono-
mous Districts).
T
Tahir, Shri Mohammad (Kishanganj).
Tan Singh, Shri (Barmer).
Tantia, Shri Rameshwar (Sikar).

Thengondar, Shri M. G.
nam),

(Nagpatti-

Thevar, Shri V. Vairava (Thanjavur).

Thimmaiah, Shri Dodda (Kolar).

Thomas, Shri A. M, (Ernakulam).

Tiwary, Shri Dwarka Nath (Gopal-
ganj).

Tiwary, Shri Kamal Nath (Bagaha).

Tiwary, Shri Ram Sahai (Khajuraho).

Tripathi, Shri Krishna Deo (Unnao).

Trivedi, Shri Uma Shankar (Mand-
saur).

Tula Ram, Shri (Ghatampur).
Tyagi, Shri Mahavir (Dehra Dun).

U

Uikey, Shri M. G. (Mandla).

Ulaka, Shri Ramachandra (Koraput).
Umanath, Shri R. (Pudukkottai).
Upadhyaya, Shri Shiva Dutt (Rewa).
Utiya, Shri Buddhu Singh (Shahdol).

A\ 4

Vaishya, Shri Muldas Bhudardas
(Sabarmati).
Valvi, Shri Laxman Vedu (Nandur-
bar).

Varma, Shri Manikyalal (Chittor-
garh).

Varma, Shri Ravindra (Thiruvella).
Veerabasappa, Shri S. (Chitra-
durga). ;

Veerappa, Shri Ramachander (Bidar).
Venkaiah, Shri Kolla (Tenali).



Venkatasubbaiah, Shri Pendekanti

(Adoni).
Verma, Shri Balgovind (Kheri).

Verma, Shri Kunwar Krishna (Sul-
tanpur).

Verma, Shri Suraj Lal (Sitapur).

Vidyalankar, Shri Amar
(Hoshiarpur).

Nath

Vijaya Ananda, Shri (Visakhapatnam).
Vijaya Raje, Shrimati (Chatra).
Vimla Devi, Shrim;ti V. (Eluru).
Virbhadra Singh, Shri (Mahasu).
Vishram Prasad, ‘Shri (Lalganj).
Vyas, Shri Radhelal (Ujjain).

(ix)

w

Wadiva, Shri N. M. (Seoni).
‘Warior, Shri K. K. (Trichur).
Wasnik, Shri Balkrishna (Gondia).

Y

Yadab, Shri Nagendra Prasad
marhi).

Yadav, Shri Ram Harkh (Azamgarh).

Yadav, Shri Ram Sewak (Bara
Banki).

Yadava, Shri Bhishma Prasad (Kesa-
ria).

Yajnik, Shri
(Ahmedabad).

Yashpal Singh, Shri (Kairana).

(Sita-

Indulal Kanaiyalal



LOK SABHA

The Speaker
Sardar Hukam Singh

The Deputy-Speaker
Shri 8. V. Krishnamoorthy Rao

Panel of Chairmen
Shrimati Renu Chakravartty

Shri Surendranath Dwive dy
Shri Thirumala Rao
Shri R. K. Khadilkar
Dr. Sarojani Mahishi.

Secretary
Shri M, N. Kaul, Barrister-at-

x



GOVERNMENT OF INDIA
Members of the Cabinet

Prime Minister, Minister of External Affairs and Muuster of Atomic Energy—
Shri Jawa.ha.rlal Nehru. |

Minister of Home Affairs—Shri Gulzarilal Nanda.

Minister of Finance—Shri T. T, Krishnamachari.

Minister without portfolio—Shri Lal Bahadur Shastri.

Minister of Food and Agriculture—Shri Swaran Singh.

Minister of Law and Minister of Communications—Shri Asoke K. Sen.

Minister of Defence—Shri Y. B. Chavan.

Minister of Steel, Mines & Heavy Engineering—Shri C. Subramaniam.

Minister of Petroleum and Chemicals—Shri Humayun Kabir.

Minister of Parliamentary Affairs—Shri Satya Narayan Sinha.

Minister of Railways—Shri H. C. Dasappa.

Minister of Education—Shri M. C. Chagla.

Minister of Labour and Employment—Shri D. Sanjivayya.

Minister of Rehabilitation—Shri Mahavir Tyagi.

Ministers of State

Minister of Works and Housing—Shri Mehr Chand Khanna,

Minister of International Trade—Shri Manubhai Shah.

Minister of Industry—Shri Nitvanand EKanungo,

Minister of Shipping in the Ministry of Transport—Shri Raj Bahadur.

Minister of Community Development and Cooperation—Shri S. K, Dey.

Minister of Health—Dr. Sushila Nayar.

Minister of State in the Ministry of Hume Affairs—Shri Jai Sukh Lal Hathi.

Minister of State in the Ministry of External Affairs—Shrimati Lakshmi N
Menon.

Minister of Defence Production in the Ministry of Defence—Shri K.
Raghuramaiah.

Minister of State in the Ministry of Petroleum and Chemicals—Shri O. V
Alagesan.

Minister of State in the Ministry of Food & Agriculture—Dr. Ram Subhag
Singh.

Minister of State in the Ministry nf Food & Agriculture—Shri A, M. Thomas

Minister of Supply—Shri R. M. Hajarnzvis.
Minister of Irrigation and Power—Dr. K. L. Rao.

Minister of Plarning—Shri B. R. Bhagat.

Deputy Ministers
Deputy Minister in the Ministry of Education—Dr. M. M. Das.
Deputy Minister in the Ministry of Railways—Shri Shahnawaz Khan,
Deputy Minister in the Ministry of Railways—Shri S. V. Ramaswamy.

Deputy Minister in the Ministry of Transport and Communications—Shm
Ahmed Mohiuddin.

(xi)



(xi)

Deputy Minister in the Ministry of Finance—Shrimati Tarkeshwari Sinha.

Deputy Minister in the Ministry of Rehabilitation—Shri P. S. Naskar.

Deputy Minister in the Ministry of Community Dewvelopment and Coope-
ration—Shri B. S. Murthy,

Deputy Minister in the Ministry of Education—Shrimati Soundaram Rama-
chandran.

Deputy Minister in the Ministry of Defence—Shri D, R. Chavan.

Deputy Minister in the Ministry of Labour and Employment and for Plan-
ning—Shri C. R. Pattabh: anan

Deputy Minister in the Ministry of Home Affairs—Shrimati M. Chandrasekhar,
Deputy Minister in the Department of Supply—Shri Jaganatha Rao.

Deputy Minister in the Ministry of Information and Broadcasting—Shri Sham
Nath. |

Deputy Minister in the Ministry of Health—Dr. D, 5. Raju.

Deputy Minister in 'the Ministry of External Affairs—Shri Dinesh Singh.
Deputy Minister in the Ministry of Law—Shri Bibudhendra Misra.
Deputy Minister in the Department of Communications—Shri Bhagavatl.

Deputy Minister in the Ministry of Community Development and Co-opera-
tion—Shri Shyam Dhar Misra.

Deputy Minister in the Ministry of Steel, Mines and Heavy Engineering—Shri
Prakals}h g{handra Sethi. s v a 5

Deputy Minister in the Ministry of Labour and Employment—Shri Ratanlal
Kishorilal Malaviya.

Deputy Minister in the Ministry of Education—Shri Bhakt Darshan.

Deputy Mnister in the Ministry of Home Affairs—Shri L. N. Mishra,
Parliamentary Secretaries

Parliamentary Secretary to the Minister of Food and Agriculture—Shri Shinde

Parliamentary Secretary to the Minister of External Affairs—Shri D. Ering.

Parliamentary Secretary to the Minister of External Affairs—Shri S. C. Jamir.

M Pz,jrl.iamtary Secretary to the Minister of Irrigation and Power—Shri S. A.

Parliamentary Secretary to the Minister of Steel, Mines and Heavy Engineer-
ing—Shri Dodda Thimmaiah.

Parliamentary Secretary to the Minister of Education—Shri M. R. Krishna,



LOK SABHA DEBATES

LOK SABHA

Wednesday, May 27, 19684/Jyaistha 6,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SPEAKER in the Chair ]

STATE OF HEALTH OF PrRIME
MINIS1ER

The M nister of Home Affairg (Shri
Nanda): Mr. Speaker, Sir,
very tro.bled heart, I have to con-
vey to thig House the information
about the state of health of the Prime
Minister which was just passed on to
me by the doctors in attendance on
the Prime Minister. Suddeuly, at
6.20 this morning, he was taken seri-
ously ill. His condition is causing
anxiety.

Mr, Speaker: I would ask the Home
Minister to convey our deep concern
so far as the Prime Minister's health
is concerned. We wish him speedy

“* recovery.

Shri H., N. Maukerjee
Central, rose—

(Calcutta

Mr. Speaker: [ do not think there
ought to be anything said just now.

11.01 hrs.

MEMBER SWORN

SHrt VipyA CHARAN SHURLA
Mr. Speaker: Secretary wmay call
out the name of the Memher who has
come to make and subscribe the oath
or affirmation und2r .he Conslitution.
Secretary: Shri Vidyva Charan
Shukla,

with a .

2

Mr. Speaker: The Minister of Par-
liamentary Affairs mey introduce the
Member to the House.

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in
introducing to vou and through
you to the House, Shri Vidya
Charan  Shukla, who has been
returned to Lok Sabha from Mahasa-
mung constituency of Madhya Pra-
desh in the vacancy caused by his
earlier election to Lok Sabha having
been declared void.

Shri Vidya Charan Shukla (Maha-
samund).

ORAL ANSWERS TO QUESTIONS

Security to the Minorities

+
Shri Harish Chandra
[ Mathur:
Shri P. K. Deo:
| Shri Mohsin;
1. Shri Maheswar Naik:
1 Shri D. C. Sharma:
| Shri Rameshwar Tantiu:
Shri Dhaon:
Shri Bishan Chander Seth:

Will the Minister of Home Affairs
be pleased to state:

(a) the steps taken or proposed to be
taken by Government to give a full
sense of security to the minoritics in
the context of recent communa! dis-
turbances;

(b) the main disturbing as also
healthy factors brought out as a re-
sult of probe in these disturbances;

(cy whether Government have con-
sidered the banning of communal
parties in this context; and

(d) in what manner district admi-
nistration has been strengthened?



3 Oral Answers

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi).
(a) to (d). A statement is laid
on the Table of the House. |Placed
in Library. See No, LT-2891/64].

Shri Harish Chandra Mathur: The
hon, Home Minister will recollect
thal at one stage in the process of
national integration it was the policy
that communal parties cculd be
banned, but it could not te done
because of the coming ~lections.
May I know which of the existing
communal parties and organisations
have buer identified 25 communal,
and what are the difficulties standing
in the way of the Government in put-
ting them away from the politi~al
scene,

Shri Hathi: I have mentioned in the
reply that while it ig true thai com-
munal feelings were, to a veiy great
extent, responsible for these commu-
nal disturbances, whether banning it-
self would stop such disturbances is
also a matter to be considered. Indi-
viduals may combine, groups of people
may combine; it ig not necessarv that
only a political party can take part
in communal disturbanses. The ques-
tion, therefore, has to be considered,
and is being considered.

Shri Harish Chandra Mathar: I
think he has not answered which
of the political parties and organisa-
tions have been identified as commu-
nal—that part has not been answered.

Shri Hathi: That means parties
which took part in the recent com-
munal disturbances?

Shri Harish Chandra Mathar: This
is a genera] questiom.

Mr. Speaker: When an cnquirv was
to be made about these things, whe-
ther communal parties should be ban-
ned, then, was any conclusion drawn
that such and such parties are com-
munal and whether they should be
banned or not. Were any  special
parties identified as communal?

Shri Hathi: No.
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Shri Harish Chandra Mathar:
Though isolated, opinicns have been
expressed by certain respected per-
sons that the minority community
lives under the fear ang shadow of
death. May I know whether the Home
Minister has, after thorough investi-
gation, made his own =assessment?
Whayt is the number of mincrity com-
munity people who have fled from
India to Pakistan as compareq to four
lakhg of persons coming from Pakis-
tan out of a minority of about ome
crore there?

Shri Hathi: With regard to that
view which was expresseq by a cer-
tain section of the people here in this
House the Home Minister has cate-
gorically denied that ihere wag at all
any condition in the countrv where
the minorities are living under the
shadow of death. That iz wrong. In
fact, they are secure, and because of
the communal disturbances, I do not
think any of the minority has had
to go away to Pakistan.

Mer, Speaker: Shri P. K. Deo.
Shri Badrudduja: May I draw your

attention to certain points affecling
the minorities?

Mr. Speaker: I have called Shri
P. K. Deo.

Shri P. &£ Deo: While feeling
ashamegd of what had happened in my
State, especially at Rourkela, may 1
know if it is mot a fact that there
was complete breakdown of the Cons-
titution, and the Orissa Government
was a silent spectator of the holo-
caust, and especially the Home Min-
ister there dig not respond by sending
timely palice aid in spite of frantic
telephone calls from Rourkela?

Shri Hathi: I cannot say whether
the Constitution had broken down or
not but it was a fact that the strict
measures that should have been taken
could not be taken and were not taken
in time.



Shri P, K, Deo: Part of my ques-
tion has not been replied to.

Mr, Speaker: Shri Badrudduja.

Shri Badrudduja: May I know from
the Home Minister what definite secu-
rity there ig against the repetition of
all these terrible happenings in the
country, especially when the minori-
ties during these last 17 years, re-
alised to their cost that their lives
and liberties, their honour and pro-
perties, have not been even protected
by the civil authorities in India? Un-
less and until . . .

Mr, Speaker: Orier, order, Not a
speech,

Shri Hathi: The Government have
taken various measures to inspire con-
fidence about the security of the mino-
rity communities. The Home Minis~
ter has more than once announced the

- determineq will of the Governmant to
safeguard the person and properiv of
minorities at all costs,

Shri D. C. Sharma: There are cer-
tain papers in India—I think their
number is very large—which speci-
alse in inflaming communal pas-
sions. May 1 know if the Government
has a list of those papers, and if so,
has the Government taken any action
against any of those papers for set-
ting on fire this communal harmony?

Shri Hathi: One of the measures
which the Government have taken is
to put a check on such news as would
arouse communal troubles or com-
munal passions. There is also a spe-
cial press emergency committee under
the Information and Broadcasting
Ministry, in which the newspapers are
represented, and any action which
hag to be taken is being taken against
those people.

Shri D. C. Sharma: I wanted to
know if any action had been taken
against any paper so far?

Mr. Speaker: If that has been
taken, he must have told us.

713 (Ai) LSD—2.
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Shri D, C, Bharma: We have mil-
lions of committees. What action hes
been taken?

sft s zifear @ A T gA™
e woear & @l & At ¥ g Aar
qgT A A e fa¥, T 9 g
fer Mm@ A 97 ReHw F W
7z ofFmra & o T gfemn & ag
yart fem fF fegem & wrgm-
frfrer w% aga @ seE gEr 0
# 7z STt e R g AT # -
T qo@mrEsTg

=it gt : @i fafrer & ) qu=
fear a1 ag dFww 91 oS #
#f am) am F o wf
T qr | grEafETs &1 AT Qs
g ag v fagar g o sEr @,
IH ¥ WERT A &

Dr. Ranep Sen: A few days back
some responsible Ministers of the
Government of India had mentioned
the name of Jan Sangh, RSS and
Hindu Mahasabha as communal par-
ties, Has the Government of India
gone back on that statement?

Shri Hathi: The question was: im
the present communa] disturbances
which are the parties which have
taken part and which are thought of
being banned.

Shri H, N. Mukerjee: In view of the
wide ecirculation of certain mischie-
vous books like Shri Golwalkar's
“Why Hindu Rashtra?” to which att-
ention wag drawn in the House by
some Congress Members, may I know
if Government is taking any steps to
ban at least this particular kind of
pernicious publications?

Shri Hathi: That is being consi-
dered.

Shri U, M. Trivedi: Has it beem
brought to the notice of the Home
2 )
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Minister that all these riots in Rour-
kela and other industrial centres had
talten plece entirely on account of the
speeches made by the communists all
along and that they hed nothing to do
with commumnaliam?

Bhri Hathi: So far as the informa-
tion is available with us, thq main
cause of the disturbances was the
passing of the refugee trains and the
harrowing tales which the refugees
told about the atrocities committed in
Pakistan. These stories were taken ad-
vantage of by sections of people who
were communal-minded and it seems
mainly it was due to this.

st T wwewr ¥ K oA
wFaT g fF W & weaeErst § w4
| ME-ATIE X T W& A
Fgroerfemr ¢ fsfadwi oy
g T4 9 79 4 § M T qWa w9
9% 3§ SFL & I9ET I8 9 faa
T FUT WA § B ¥ gasl 1
T|WHH W AN § A AqASE A
N o Fer s & Fm
FTFTCH AT H §9 W TE 49
wt £ afx g, A A Qe F
faysmemaesr STw g §

o W AT EREE §
) G dre A/ o dwaw of-
W AT FEET |

Shri Hari Vishnu Eamath: Is it not
& fact that the recent communal dis-
turbances in some parts of the coun-
try which were a deplorablg blot om
India's secular were to
some extent sparked off by the blat-
antly genocidal policy of the Islamic
theoeratic State of Pakistan and, if
#0 does Government propose to sug-
gest to the Government of Pakistan
that their atrociows pelicy towands
wmimoritiss must change radically?
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Shri Hathi: It was a long question.

Shri Harl Vishan Kamath: Tt
not so long.

Shri Hathi: I have
first part.

fergotten the

Mr, Speaker: Was it due to the re-
action of the policy pursued there®

Shri Hathl: In the earlier part of my
replies I have said that the communat
disturbances here in our country were
mainly the result of the reaction on
the treatment of minoritieg there,

Shrimati Benu Chakravartty: Is it =
fact that there wag onme common pat-
which was followed 1p the riots
West Bengal as well a8 in Rour-
la and other parts in Orissa and
I know whether the Government

trieg to find cut what was behind
it and whether people like Shri Gol-
alkar had anything to do with it and
also whether the RES had a direct
hand in it?

A1l

4

Mr, Spegker: So many questions
put together.

Shri Hathi: As I said the modus
operandi in the different parts where
these riots took place were the same.
It appears that a section of the com-
munity which were communal-mind-
ed had a hand in organising these
things and took advantage of the
rumours of ihe hardship and suffer-
ing of the refugees,

Shri Kapur Simgh: Is it true that
Sikhs in particular and other citizens
in pgeneral have dispiayed good
neighbourliness  towards Muslims
during the recent riots and if so do
the Government think communal poli-
tics to be responsible for these riots
or a particular political paty is
responsible?
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Shri Hathi: We have a number
of instances where Hindus 'and Sikns
ang so many other community pec-
ple did protect minorities in India. In
one case 19 Muslims were sheltered
by a person of one community; in
aniother case, another protected about
100 Muslims, Different people from
different communities did this good
work of sheltering and helping the
minority communities.

Shri & N. Chaturvedi: What steps
are being taken to contradict or
mmpress the rumours which magnify
petty incidents into big ones by
evil-minded persons who have come
from outside or who are citizens of
this country?

Shri Hathl: In our analysis of the
cause of trouble these rumours seem
t0 have played a very important
part in inflaming the feelings of the
people and therefore, we are taking
steps to see that such rumours are
not spread

fr vt ®  faersaaan
+
Irﬁqo wro frad :
=Y gae gear
sgiﬁqoiom:
st anfast fev
Lt o
T fww W 77 q@T B g
4T fir
(%) 37 F waera & seadda fa-
fen affadi s Susffegd
vy #< famr omar @ W &
T fed ard Ay 1w W) ¥ O
far s, W=
(&) qar=m & wawowr & faa-
AT A4 IHAT AT F AT FA ¥
R s s g & 7
fow &t (W go wo W ) :
(7) foa ohded o orafe-
fadi #t s wx fegr mr & T
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At Fv faEaor  @AT Y L o fam
T ¢ 1 [ e § e na o e
Hem qo.a . —35ER/RY]

7 afafadi & ¥ aga & afafrd
F @i A W 4@ WX
afufaar ag @ +X @ of N fedr
o afufe ) et Y1 Swe
frdt st T % wawrd A W ATy
gfufaqi &1 F19 a1 @ garew @
wqar 99 afafagl grao @ fEw
qom Firgad famme £

(=) =@ g=r &1 oF fagor
AFE AT ¥ R%, w@d,
LY &1 (8 7T qrifEd gF  Fo
e F IO T AT w=EAd 7T @I
o w0
[(a) A statement giving the names
of the committees and sub-com-

mittees which have been wound up
is laid on the Table of the House.

Many of these committees had out-
lived their usefulness; others were
doing work which was the responsi-
bility of some other committee. The
work of committees not coming un-
der either of the above categories
will be completed either by the
Ministry or by other committees al-
ready in existence.

(b) A statement giving this infor-
mation has already been laid on the
Table of the Lok Sabha in reply to
Starred Question No. 318 answered
on the 26th of February 1064].

ot 5o Wo frdd : & v wieer
g 5 fu afafaat € sy w3 faar
™y WRIA B P aT e
W @ T R, I F e oAt B
afufaar ofr & fagsiwarem @ure
FO F fawT s @ & ak
A FFT /T T ITHY Ty
FT fem wgm

ot o wo wRET Y, 7T, # e
T L oA gfefad ¥ w=mm W
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Ftadr afafom § (S78) www -
§ oK 3T gurem w< afgy

st Ho RTe fipgdt : & A7 SEAT
£ & =z afufadi ) g 79 F Fa-
/el M gud frasmmar & we-
e Hatew F fFad oy arfEw
Y F9a AT

=t e ®o wrrenw A7 fgam A€
warar g dfFT dmEl s Y &Y
wfar g

Shri S. C. Samanta;: May I know
whether by winding up these com-
mittees and sub-committees, any effi-
ciency will be effected?

Shri M, C. Chagla: Yes, Sir; because
1 fing that in many cases committees
instead of helping the work detract
from carrying out tne work and pre-
vent the implementation of th: policy
of the Ministry. I have ng doubt that
the winding up of many of these com-
mittees will result in greater effi-
ciency.

Shrimati Savitri Nigam: In the sta-
tement, it has been meuntioned that
the standing commitle¢ on moral and
religious instruction has also been
abolished, I would like to kmow what
method has been adoptcd to see that
the work that this committee was
doing is implemented soon because
there has been considerable delay
in implementing the recommendations
of this committee. I would like to
know how the Educaticn Ministry is
going to see that tlds committee’s
work is implemented.

Shri M. C, Chagla: Tiis was the
Sri Prakasa Committee. Most of its
recommendations were forwarded to
various States and their comments
invited, To the extenl ii is possible to
implement them  tney have been im-
plemented. To the exient they have
not been iinplemented, they would b‘!
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taken up by the Ministry for imple-
mentation.

Dr. P. S. Deshmukh: Since there ia
joint responsibility in the country
and the Minister is a full-fledged
member ef the Cabinet, has he re-
commended similar treatment of the
committees in other departmenta?

Shri M. C. Chagla: There is joint
responsibility in the country and I
have the honour and privilege to be
a member of the Cabinet, But 1 do
not think it is part of the joint res-
ponsibility for me to suggest to other
Ministers how they should administer
their Ministries.
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Ganhati Refimery

*3, Shri N. R, Laskar: Will <the
Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether Government have
accepted the offer made by the Ruma-
nian Government for the expansion
of Gauhati Refinery; and

(b) if so, the main features there-
of?

‘The Minister of State in the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) The proposal for ex-
pansion ig being examined.

(b) Does not arise,
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Shri N, R, Laskar: May I know
what would be the additional pro-
duction capacity of the new expan-
sion unit and by what time this will
be completed?

Shri Alagesan: The present capa-
city it 0.75 million tons. It is pro-
posed to raise it to between 1.0 and
1.2 million tons. The expansion will
be achieved by the end of the third
Plan.

Shri Rameshwar Tamtia: May I
know whether there was any short-
fall in the production last year, if so
what were the reasons and  what
steps have been taken by Govern-
ment to prevent a recurrence?

Shri Alagesam: This has been ex-
plained on the floor of the House
fairly in detail. Production started
improving from August. From the
month of November, there was 2a
stoppage for about three weeks
because of the behaviour of the river
Brahmaputra. Later on production
has caught up and we are now pro-
ducing almost to the full capacity.

Shri Vishram Prasad: May I know
what are the terms of the agreement
with the Rumanian Government,
whether any loans have been asked
from the Rumanian Government by
the Government of India, and if so,
how it will be repaid?

Shri Alagesan: All these matters
are under consideration,

Shri Hem Barua: In view of the
fact that this Gauhati Refinery has
been experiencing difficulties and
breakdowns—the kerosene unit broke
down and there was a series of break-
downs—may I know whether the eco-
nomics of production are being taken
into account when the Govsrnment
are discussing the question of ex-
panding the existing capacity of the
refinery?

Shri Alagesam: All these will be
kept in mind and we will try to re-
duce the cost as much as possible.
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Shri Sham La] Saraf: May I know
whether after the expansion, the re-
finery will get more of crude oil from
within the same area as at present or
0il will be found from other places
to feed it?

Shri Alagesam: We will continue
to get the extra quartity of crude oil
from the same source. Oi] India is
producing oil which will also be re-
fineq in this refinery.

Research  Centres

+
Shri Rameshwar Taatin:
Shri Onkar Lal Berwa:
4 f Shri Dhasa: r
Shri Gokaran Prasad:
| Bhri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether jt is a fact that Uni-
versity Grants Commission is consle
dering to establish new research cem-
tres in the country;

(b) if so, whether these research
centres will be independent of or
attached to the universities;

(c) the total expenditure involved,

(d) how many research centres will
be openeq in each State; and

(e) when the new centres will start
functioning?

The Minister of Edocation
M. C, Chagla): (z) No, Sir,

(b) to (e). Do not arise.

(Shri

Scientific Equipment amd Machinery

+
r Shri Yashpal Simgh:
| Shri 8. C. Samanta:
*5.J{ Shri M. L, Dwivedi:
Shrimati Savitri Nigam:
Shri Dajl:

Wil] the Minister of Edweatiom be
pleased to state:

(a) whether his attention has been
drawn to the Audit Report on the
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Accounts 0f the Council ¢f Scientific
and Industrial Research for 196268
wherein instances of scientific equip-

ment and machinery bought for the
natiohal laboratories ‘rem:al_mng un-
used for 13 years have béden pointed

out;

(b) if so, the reasons for this state
aof affairs; and

(c) whether strict instructions
have been issued go that such mistakes
are not repeated?

The Mhbmfstor of Eduncation (Shri
M. C, Chagla): (a) Yes, 8ir. The
Audit report mentions only one ins-
tance of some equipment purchased,
which have remained unused for 13

years.

(b) This happened when the Ins-
titute concerned was in its initial
stage of establishment.

(c) Detailed instructions laying
down the procedure for purchase of
equipment have been already issued
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Shri Eapur Singh: May I know
whether the research institutional
facilities so far created by the Gowv-
ernment have yielded internationally
recognised and commensurate-with-

cost results and if not so, what are
the reasons therefor?

Shri M. C. Chagla: Our research
institutions have given the finest re-
sults which the country can be proud
of. As I said last time, I am having
a brochure issued, which will be in
the hands of every Member of Par-
liament pointing out what wonderful
work our laboratories have done and
what fine scientists we have got in
our country of whom we should be
proud.

Shri 8. C. Samanta: May I know
how much of the machinery can be
used in future after repair and other
things?

Shri M. C. Chagla: I have got the
figures here . It is hardly 1 per cent
of the machinery that has been
ordered by the CSIR. Upto the end
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of ¥t March, 1983, the plant and
machinery which was ordered was
Rs. 912 lakhs, which included Ra.
132.344 lakhs for 1962-83. The items
of equipment mentioned in the audit
report for 1962-63 altogether come to
about Rs. 1'505 lakhs only, which is
about 0:107 per cent of the total cost
of equipment ordered till 31st March,
1963 and about 1 per cent of the
cost of equipment purchased during
1962-63. Therefore, the audit report
criticises only 1 per cent of the pur-
chases made during all thede years,
which I think is a very fine achieve-
mérnt on the part of the CSIR and
the laboratories.

Shri Ranga: During the last ses-
sion, the Minister, answering a sup-
plementary, =aid that they have
appointed a committee whith was
going round, studying the work of the
research centres in order to make
recommendations for their improve-
ment and so on. He says now that
their work is splendid, we have got
some of the best scientistsa working
in the research centres and that he
is producing a brochure very soom.
Are we to understand that that com-
mittee has already made a recom-
mendation and on the authority of
that committee’'s recommendation
he is going to issue the brochure, or
independently of the work of that
committee he has already made up
his mind and he iz pgoing to issue
these advertisement papers?

Shri M. C. Chagla: The two things
must be separated, As I told the
House some time back, we appointed
a high-powered committee to review
the working of the CSIR. On that
committee we had scientists from this
country as well as from abroad, and
that report iz awaited. The brochure
which T am thinking of issuing will
give the Members of Parliament defi-
nite and concrete results of -what
these laboratories have done. This
has nothing to do with the reviewing
committee. That committee will tell
us if we have got any defects and
faults which could be rectified or
removed.
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Shid Farish Chandra Maibur: Has
the Minister's mttention beenm "drawn
to the observations made by the
foreign scientist from Yugoslovia, Mr.
Stephens Dedger, that there was too
much politics in the research centres
in India and, if so, what ig the Gov-
ernment’s reaction to it?

Bhri M, C, “Chagla: My view Is that
there is too much politics everywhere.
1 may assure my hon. friend that I
am trying to eliminate politics from
all aspects of eddcation and scientific
research.

Shrimati Savitri Nigam: 1 would
like to know if the hon. Minister is
aware that -there are some laborato-
ries where the work is suffering be-
cause of lack of efjuipment.

Shri M, C. Chagla: Yes, the hon
Member is right. That is due to our
difficulty with regard to foreign ex-
change. We have not been able to
get all the apparatus that we require.
‘Whatever can be produced here, we
get them. Whatever has got to be
imported depends on foreign exchange
and we cannot, unfortunately, get all
the foreign exchange that we require.
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Mr. Speaker: He is asking about

the losses suffered by various labora-
tories.

Shri M. C. Chagla: I do not know
what the hon. Member is referring
to—losses in what sense? The labo-
ratories do research work and project
work. Sometimes the project results
in useful discoveries which are help-
ful to industry; sometimes they do
not. But research has to go on,
Research cannot go on with a definite
idea that it must produce results. Re-

search is to expand knowledge. Ex-
pansion of knowledge sometimes
results in help to industry; some-

times it does not.
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Bhri Priya Gapta: The hon. Edu-
cation Minister has stated on a prior
occagion that committees are not use-
ful, rather they retard the smooth
working of the Ministries, and there-
fore the committees are being dis-
solved. But he has stated just now
that a high-power committee is going
to be set up for going into the work-
ing of CSIR. May I know whether
it ig just to change the personnel of
the committee that he has dissolved
and reconstituted the committees?

Shri M, C. Chagla: No, Sir. Un-
der the CSIR Rules a reviewing com-
mittee must be appointed from time
to time consisting of people in India
ang outside so that they can make an
objective appraisal of how far CSIR
is functioning efficiently and success-
fully. The reviewing committee has
been appointed in accordance with
the rules. It is not an innovation
which I have started.

Guards for National Plants
+

Shri S. C, Samanta:
Shri Subodh Hamsda:
Shri P. C, Boreoah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
1o Starred Question No, 1055 on the
15th April, 1984 and state:

(a) whether the proposal to set up
Central security forces for protection
and guarding of national plants has
been finalised;

(b) if so, when this will be set up;
and

(c) what is the total estimated cost
for setting up thig force and the
number of people to be rem.ﬂted for
this purpose? -
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The Deputy Minister in the Mimis-
try of Home Affairs (Shri L, N.
Mishra): (a) to (c). The scheme has
not been finalised yet.

Shri 5, C. Samanta: May I know
whether the State Governments have
been asked to muster a strong police
force for the protection of theee
plants?

Shri L, N, Mishra: The State Gov-
ernments have been asked to give
their comments on the scheme of a
Central Security Force. A number of
State Governments have given their
views. We are awaiting replies from
some of the State Governments,

Shri 8. C., Samanta: Before setting
up these forces, may I know whether
the State Governments have given
their consent to it?

Shri L. N, Mishra: The whole ques-
tion was discussed in the Chief
Ministers’ conference last March and
they have agreed that there was need
for such a force on the lines of the
Railway Protection Force. So, they
have agreed tp the proposal in prin-
ciple,

Dr. L, M, Singhvi: May I know
whether it is a fact that the State
Governments have resisted this idea?
If so, what is their argument for re-
sisting this idea and what is the re-
action of the Government of India to
such resistance by State Govern~
ments?

Shri L. N. Mishra: The Chiet
Ministers who met in a conference
had agreed in principle to have this
kind of force. There is np question
of resistance from the State Govern-
ments. There are some pointg of de-
tail which are being worked out.

Shri Tridib Emmar Chaudhari:
May I know whether it iz a fact that
the Hindustan Steel Limited has a
security force of its own, as also
some other national plants, and those
security forces are employed or en-
gaged by the plants concerned or
there is some kind of liaison with the
Central Government?
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Shri L, N, Mishra: Every steel
plant and big industrial plant has got
its own gecurity force, which is more
or less on the watch and ward lines.
Now we want to have a more orga-
mised and more disciplined force and
#hat is why we are having this force.

Shri P. Veakaiasubbalah: May I
know whether there will be separate
ang independent recruitment for
these forceg or whether the respec-
#ive State Governments will lend
their services of their police officers?

Shri L, N, Mishra: 1t will be an
erganised independent body. Whe-
ther the recruitment has to be done
by the State Government or the Cen-
tral Government is a question yet to
be decided.

Shri Kapur Simgh: What steps, if
any, wiil be taken to immunise and
safeguard the proposed security force
from the contamination of the trade
union cliques such as inflict the cur-
rent arrangement in our national
plants?

Shri L. N. Mishra: There is a pro-
posal to keep them away from the
purview of the Trade Uniong Act.
There is also a proposal to amend the
Trade Uniong Act.

Shrimati Savitrli Nigam: May 1
know whether Government are aware
of the fact that in the Bhilai steel
plant the security forces came into
conflict with the State Government
and, if so, may 1 know whether Gov-
ernment have tried to co-ordinate
these forces with the Stats police
authorities and give them some right
to function effectively?

Shri L. N. Mishra: T am not aware
of this particular incident, but there

is, of course, a proposal for such co-
ordination,

Shri S. M. Bamerjee: If I heard
the hon. Minister correctly he hifited
that the Trade Unions Act iz likely
to be amended, T want to know what
actual amendment he is likely to bring
forward and whether all these Cen-
#ral or National plants are going to
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be brovght under a Central legisla--
tion?

Shri 1., N, Mishra: No, we are not
concerned with that question at this
stage. So far as the Central Security
Force is concerned, that has to be
kept away from the purview of the
Trade Unions Act. The other ques--
tion of bringing all the national plants

unider a Central legislation doeg not
arise.
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Petro-Chemical Industries

+

Shri D. C. Sharma:
Shri Onkar Lal I!erwt:

‘Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the report of the work-
ing group on the development of
petro-chemical industries has been
considered;

(b) if so, the recommendations that
have been accepted; and

() the steps

taken to implement
the same?

The Minister of State in the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) to (c). The report of
the Working Group on Petro-chemi-
cals is under the consideration of
Government and no final deeisions.
have so far been taken on it
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Shrl D. €, Bharma: May I know
when this report was submitted and
how long the Government will take
to arrive at a decision?

Shei Alagesan: The report was
submitted ofily recently and we have
not takeh any unduly long time over
it. We may take some more time.

Bhri ©, C. Sharma: May I know at
what level this report is being consi-
dered—at a departmental level or
some extra-departmental geople are
also associated with the consideration
of this report?

Shri Alagesan: [ do not know what
the hon. Member means by extra-
departmental level. The matter was
discussed by the production committee
of Secretaries fairly well. Now it
will be discussed by the Economic
-Committee of the Cabinet and then
the decision will be taken.
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Mr. Speaker: Are any foreigners
included in that?

8hri Alagesan: No, Sir.

Mr, Speaker: How many members
were there?

Shri Alagesan: Ten members.

Dr. Ranen Sen: A few months back
» it was reported that in regard to the
petro-chemical industry the Govern-
ment of India sought the assistance
of French experts. Are the reports
of the French experts combined with
the report of the Working Group or
is it a different report?

Shri Alagesan: The French experts
submitted their report and then the
Working Group went into the recom-
mendations of the French experts’
report and then made their own
recommendations. Under the changed
conditions they had something new to
say also.
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Shri Jashvant Mehta: May | know
whether this report was discussed
by the Economic Committee of the
Cabinet and, if so, what is its reac-
tion to it?

Shil Alagesan: Not yet; it will be
discussed.

Shri A. P. Jain: Are any of the
schémes included in the Fourth Plan
being anticipated and preliminary
action being taken and, if so, on
what petro-chemical industry?

Shri Alagesan: As far as the Bom-
bay group of industries is concerend,
several industries have been either
licensed or approved. One in Bom-
bay, one in Barauni and another in
Assam have already been approved.

Shri Heda: In view of the new
dimension given to the petro-chemical
industry by Mr. Khrushchev in his
recerrt statement by saying that they
are useful and helpful for agricul-
tural production, may 1 know whether
the consideration of this report would
be expedited?

Shri Alngesan: I have already said
that they are considering it.

0il Concessions in Irag and Kuwait

*8. Shri J. B. 8. Bist: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) whether the efforts made by
Government to get oil concessions in
Iraq and Kuwait have gucceeded; and

(b) if so, to what extent and the
estimated supply of crude oil from
these sources?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(S8hri Alagesan): (a) Not yet.

{b) Does not arise,

Shri J. B. 8. Bist: When is it ex-
pected to be finalised?

Shri Alagesan: We are in the midst
of talks and discussions. As far as
Kuwait is concerned, we have sent a
delegation and their representatives
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albo visited this country. We are
still talking with them. As far as
Triq is concerned, we have just now
started talking about it. We have
not reached any definite stage.

Dr. Ranen Sem: During the last
Budget session the hon. Minister,
Shri Kabir, had said that negotia-
tions with the Kuwait authorities for
exploration and for establishing
petro-chemical industry -were prog-
ressing well. Now what 'is the actual
position today?

Bhri Alagesam: That is what I said,
namiely, that we are still in the midst
of our discussions and negotiations.
We want to enter into partnership
With that country for exploration
purposes arfd they have also expres-
sed interest in participating in our
refinery projects here. All these
things are under consideration.

Shri Sham Lal Saraf: May I know
whether these negotiations are with
the Government of Kuwait and Iraq
or with the foreign companies that
are exploring oil here; if it is the lat-
ter, what is the position in regard te
seeking some concession for us in
case negotiations are accepted by the
other parties?

Shri Alagesan: In Kuwait we are
talking with a company in which
the Govérnment has major interest.
So, in that way Government is inter-
ested in the Kuwait National Com-
pany. In Irag we are barely at the
stage of starting the mnegotiations.
When we are able to talk to them,
we will know the present position.

Shri J. B. 8. Bist: Can we know
the name of the company in which
the Government has major interest
and also to which area will explora-
tion be limited?

Shri Alagesan: The name of the
company is Kuwait National Petro-
leum Company.

Shri J. B. S, Bist: The other part
of my question has not been answered.

Mr. Speaker: He has mnot heard
‘that, Shri Jadhav.
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State Education Ministers’ Conferemoe

-‘-
‘Shri Muthiih:
Shri §, C. Samanta;
Shri Subodh Hansda:
Shri B, K. Das:
Shri Vishwa Nath Pandey:
g, Strimati Savitri Nigam:

Will the Minister of Educatiom be
pleased to refer to the reply given
to Starred Question No. 1340 on the
6th May, 1964 and state:

(a) the recommendations made at
the Conference of Stater Education
Ministers held in New Delhi in the
last week of April, 1964; and

(b) the steps taken by Government
to implement them?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The re-
port of the Conference is under fina-
lization and a copy of the conclusions
reached will be placed on the Table
of the House as early as possible,

Shri Muthiah: May 1 know whether
the State Education Ministers agreed
in the conference to the ultimate
adoption of the 12-year school course
and to the gradual transfer of the
pre-university classes from the col-
lege stage to the school stage?

Shri M. C. Chagla: The decision was
this. It was accepted as an ultimate
target that there should be a 12-year
course and three-year agree course.
But some States have got a pre-
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wniversity course. What we empha-
sized was that the universities should
wot be called upon to-do the work
which the schools should really do
and the emphasis should be placed
more on the content of education ra-
ther than on its duration. There was
a general acceptance that gradually
this pre-university course should be
done away with and the 12-year
course will be accepted. But that
would take some time. The Centre
has agreed to help the States in
achieving this ultimate objective,

Shri Muthiah: May I know whether
the Education Ministers agreed to the
establishment of the All-India BEdu-
cation Service as also to the establish-
ment of the Secondary Education
Grants Commission?

Shri M. C. Chagla: With regard to
the first, there is a general agreement
in principle on the establishment of
the All-India Education Service. What
we are working out now is what
posts from this service the various
States will accept. With regard to
the Secondary Education Commission,
it is a question of the Constitution.
The matter has been referred to the
Law Ministry and we are awaiting
their decision. Also, we are await-
ing the decision of the Sapru Com-
mittee which is expected any moment.

Shri P. Venkatasubbalah: May I
know whether any decision has been
taken to impart compulsory primary
education to children of the age group
6 to 11 in various parts of the coun-
try; if that is so, when will the
target be fulfilled and what will
be the financial assistance that will
be given by the Central Government
to the various State Governments?

Shri M. C, Chagla: Unfortunately,
there are certain States which are
very backward; others are forging
ahead. The tatget we had placed
before us was that by the end of the
Fourth Five-Year Plan every school-
going child between 6 aud 11  years
should be in the school T am not
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quite certain whether we will be alle
to achieve the target or mot; but, I
think, the majority of the States will
be able to achieve that target.
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Shri M. C. Chagla: There was not
very much of a discussion on the
three-language formula at the Edu-
cation Ministers' Conference.

Shrimati Savitri Nigam: Just now
the hon. Minister has said that States
will be given financial help by the
Centre for starting the 12-year course.
What will be the percentage of the
grant which will be given to the
various States for this?

Shri M. C. Chagla: The whole ques-
tion of the financial relations between
the Centre and the States, so far as
education is concerned, is being
worked out. The present pattern has
not worked satisfactorily and all the
State Education Ministers agreed that
a new-pattern should be evolved
which will bring about better results.
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Shrimati Akkamma Devi: May 1
know whether the training of tea-

chers, science education, advanced
research and development of women's
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education were some of the subjects
recommended by the State Ministers
to the Centre; if so, may I know the
action taken by the Government on
those recommendations?

Shri M. C. Chagla: It is too early
to take action. The Education Minis-
ters' Conference was held only last
month and the subjects that the hom.
Member has mentioned are subjects
which will be largely Centrally-
sponsored. The Centre will go all out
to try and help making this matter
successful,
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Shri Hem Baruma: Is it a fact that
the State Education Ministers atten-
ding this conference echoed full-
throated the Union Minister’s senti-
ment that education should be expan-
ded and improved but ended up with
long speeches by saying that the
Centre should provide the funds; if
s0, did the Education Minister tell
them that State Governments should
also try to find out funds or did the
Education Minister take upon himself
the responsibility of providing the
funds?

Shri M. C. Chagla: It is a common
complaint from every State Educa-
tion Minister that he has not got
enough funds and that we should
supply the funds. That was one uni-
form pattern noticed in this confer-
ence. But what we emphasized was
that the Centre will help the quality
aspect of education; expansion and the
quantity must be left to the States.
After all, education is a State sub-
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ject; it is not a Central subject. But
we said that the Centre will help the
States if they will improve the qua-
lity of education.
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Shri M, C. Chagla: We did appeal
to all the State Education Ministers
that there should be a uniform pat-
tern of salaries for teachers and the
answer was, from UP az from other
Governments, that so long as it is a
matching grant and the State has to
find 50 per cent for that purpose, they
will not be in a position to do so;
therefore, we must consider what we
can do to raise both the....

st gemrET W o FT owE
FAT AT F AR F ¢

Shri M. C. Chagia: That applies o
Uttar Pradesh.

Mr. Speaker: He claims that
State is the most backward.
has been done about it?

Shri M. C, Chagla: Well, he is not
far wrong. But there are others
who are also competing with him.

Shri Jashvant Mehta: The hoa.
Education Minister had assured the
House in regard to the introductiom
of uniform standard in English im
different States. May I know what
steps the Government have taken to
persuade the States in this regard?

Shri M. C. Chagla: One of the
matters that was discussed and om
which most of the State Educatiom
Ministers agreed was that special
steps should be taken for the treining
of teachers of English andl Sciencs
where most States were backward

his
What



and the education of English was
going down. We did not have the
necessary teachers either for English
or for Science, There was general
unanimity amongst the FEducation
Ministers that something should be
done with regard to that One pro-
posal suggested was that a little
higher pay should be given to
teachers of English and of Science.

Mr. Speaker: Shri B, K. Das.

Shri Jashvant Mehta: Sir,
question has not been replied to,

Mr. Speaker: Then he must wait.

Shri B. E Das: In wiew of the
fact that certain States have pre-
ferred the High School Course to the
Higher Secondary Course, may I
know whether those States are now
agreeable to change their opinion
that the Higher Secondary Course is
better than the High School course
and that they will take to the 12-
year course?

Shri M. C. Chagla: We are trying
to persuade all the States that the
pattern suggested by us is the proper
one. Every State has not yet con-
verted High Schools into Higher
Secondary Schools. But we have
told them that we will give them
financial assistance if they convert
High Schools into Higher Secondary
Schools.

Shri P. B. Chakraverti: May 1
know how far the Education Minis-
fers of different States have agreed
to accept the suggestion that Educa-
tion should be made a concurrent
subject?

Shri M. C. Chagla: 1 am glad
%0 say, without accepting that sug-
pestion at this Conference, that we
went sufficiently far to get the Edu-
eation Ministers to accept that In
substance at least that Education
ghould be a Concurrent subject
because they have agreed to inter-
yention on the part of "the Centre on
many important aspects
Pr. M. 8. Amey: May 1 know
whether the different State Educa-
#lon Ministers are not for taking up

my

Higher Secondary course becauge of
lack of funds? Is it that if they get
funds, they will try to experiment
it Isthatﬂleonlymsonﬁvenby
themn?

Shri M. C, Chagla: That is one of
the neasons, not the only reason
Funds are always availagble, We will
give them 50 per cent if the States
can find 50 per cent. They have not
got the funds. There is also the
difficulty of availability of teachers.
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Shri M. C. Chagla: No, Sir. That
wag not sepcifically considered.

Kachhavaiya:
Shri Kishen Pattnayak:

Will the Minister of Homse Affairs
be pleased to refer to the reply given
to Starred Question No. 862 on the
1st April, 1964 and state:

(a) whether the recommendations
contained in the Report of the Com-
mittes on Prevention of Corruption
have been considered;

(b) whether a modus operandi for
dealing with complaints of corrup-
tlon at the Ministerial and political
level hag also been devised; and

(¢) if so, the outcormme of (a)
(b) abowe?

The Minister of Stale In the Minis_
try of Home Affairs (Shri Haghi): (a)
to (c). The matter is being given

and



urgent consideration with a view to
taking early decision,

Shri Hari Vishng Kamath: Has the
Government at least fully realised
that corruption in the Services and the
administration cannot be eliminated
or even drastically reduced unless and
until corruption at the higher politi-
cal and ministerial level is vigorously
tackled and, if so, why this delay in
considering the recommendations of
the Santhanam Committee received by
the Government? The report was
received more than a month ago.

Shri Hathi; As I said, the Govern-
ment is urgently considering this
question. But as the House will
appreciate, the recommendations deal
with the code of conduct of the Mem-
bers of Parliament, Legislatures and
political parties. This morning, the
Home Minister had called the leaders
of various groups in this Parliament
and wanted to discuss this particular
question. Unfortunately, as the Prime
Minister was ill. he had to go away.
But we are considering this question
and as early as possible a decision will
be taken.

Shri Hari Vishnn EKamath: Is there
any truth in certain reports to the
effect that the Unioa Cabinet is divid-
ed in its approach and attitude to the
various preventive and punitive
measures suggested by the Santha-
nam Committee Report and if the
answer be in the megative, when, Sir,
can Parliament expect a final decision
by the Government in this regard?

Shri Hathl: I do mot know the
source of information of the hon.
Member on the earlier part of the
question. But we shall consider the
question and reach an early decision.
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Shri H. N. Mukerjee: In view of
certain allegations against Ministers
being made outside the House as well
ag inside the House which bear partly
on the nature of corruption, may I
know if the Government intends or-
has any machinery to go into those
cases and give very rapid decisions
in regard thereto rather than keep
them hanging fire for a long time?
I ask this because many cases seem
to be hanging fire and no steps are
being taken. Does Government wish
to do something about it?

Shri Hathi: That is also a part of
the recommendation and at present
the machinery which is there or
which we are having accordingly has
been announced by the Home Minis-
ter.

Shri Nath Pai: Is it a fact that
whereas the Home Minister—who has
lost practically no opportunity to de--
monstrate his determination to root
out corruption in less than two years
—seems to be raising a kind of such
bodies, with which Parliament, the
Cnnstitution and the administration
have nothing to do, ke Sadachar
Samities who have been given all
facilities and resources to fight cor-
ruption, one body created by Parlia-
ment, rather accepted by Parliament,
that is, the Vigilance Commissioner-
of India, has neither got an adequate
office accommodation nor staff and he
is feeling extremely disturbed about
sonducting his job, and may I know
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whether he has made any complaint
to that effect?

Shri Hathi: So far as the bodies
.outside Parliament, namely, the
Sadachar Samities referred to by the
bhon. Member are concerned, they
.are non-official bodies and their main
function is to create an atmosphere,
to cultivate public opinion and also to
hear complaints and grievances of the
people and then to approach the
Vigilance Commission itself. It is
not that the Sadachar Committee is
doing anything to deprive the powers
and jurisdiction of the Central Vigil-
ance Commission. What they have
to do is to take complaints and to
cultivate public opinion. If the
complaints are received, they app-
roach the administrative authorities
and the Central Vigilance Commis-
sion and then the Central Vigilance
-Commission directs further inquiry
according to the merits of the case
and decides it.

Shri Nath Pai: On a point of order,
Sir. My question was different.
“Whereas the hon. Minister has labo-
ured very honestly and perhaps sin-
cerely 1 believe, to reply, he has not
replied to the basic question which I
asked namely whether the legal and
constitutional authority, namely the
Vigilance Commission, is being de-
-prived of all amenities, facilities and
‘funds, such as accommodation and

Shri Hathi: 1 am sorry that I had
forgotten to reply to that part of the
-question.

Mr. Speaker: When so many ques-
tions are put together and the ques-
‘tion becomes long, the hon. Minister
could reply to only those parts of the
question which he could remember,
-and which he has understood.

Shri Hathi: In fact, 1 am thankful
to the hon. Member for drawing my
attention to it. But, as I said in the
beginning, since the question was very
iong, 1 tried to reply to the earlier
-part in detail and I had left out the
.other parts. The allegation that the
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Vigilance Commission is starved amd
is not given staff...

Shri Nath Pai: He eats his meals all
right. I did not mean the staff physi-
cally. 1 was referring to resources.

Mr. Speaker: The hon. Minister
also means the same thing which the
hon. Member means.

Shri Hathi: He has all the staff and
all the facilities and everything else,
and he has been receiving complaints,
and he has been investigating into
them and he has been giving advice
and doing all the functions.
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WRITTEN ANSWERS TO
QUESTIONS
C.H.S. Scheme for Universily Students
and Teachers

Shri Maheswar Naik:

| Shri P. Venkatasubbaiah:
Shri Rameshwar Tantia:
Shri BRishanchander Seth:
Shri Dhaon:
.Shri Bibhati Mishra:

Will the Minister of Edueation be
pleaseq to state:

e11,

(a) whether it is a fact that Uni-
versity Grants Commission has
appointed a committee to go into the
question of introducing a contributory
health services scheme for the benefit
of students ang teacherg of univer-
sities along the lines of the Central
Government Health Scheme;

(b) whether the final implications
of the scheme have been worked out;
and
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(c) it so, the nature thereof?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). The University
Grants Commission has appointed a
Committee to prepare a scheme for
the establishment of a Health Service
for staff and students in Universities
and Colleges The Coummittee will
commence its work in June, 1964,

Increase in Muslim Population in
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(a) whether it is a fact that there
Was an enormoug increase of Muslim
population in the border States of
India during the period from 1951 te
1961; .

fb) if so, the percentage of the rise
and the reasons therefor; and

Muslim
£aid

(c) the general rise of
population in JIndia during the
period and its percentage?

Border States The Minister of State in the Minis-
[ Shri Ram Harkh Yadav: try of Home Affairs (Shri Hathi): (a)
*12. } Shri Baswant: Yes; there has been a marked increase
Shri S. N. Chaturvedi: in some of the border States.
‘Will the Minister of Home Affairs (b) A statement is laid on tme
be pleased to state: Table of the House.
STATEMENT
-
Total Pepulation of Muslims in India 1951 1961 Percentage
35,414,284 46,939,357 increase
2561
Assam 1,995,936 2,765,509 38-56
Bihar . 4,373,360 5,785,631 32-29
Gujarat 1,451,214 1,745,103 20-2%
Punjab . 284,993 393,314 38-01
Rajasthan 991,246 13 14,613 32-62
" West Bengal 5,118,269 6,085,287 36-48
Tripura . . 5 136,940 230,002 6796
Manipur . i . . . 37,197 48,588 30-62

The reasons for increase is partly
the influx from Pakistan and partly
the natural growth and migration
from ether parts of India.

(¢) The rise is from 35414,284 to
46,939,357, i.e. 25:61 per cent,

Conference of Home Ministers of
India amd Pakistan

Shri Tridib Knomar
Chaudhuri:
Lsm'i Hem Barua:
Will the Minister of Home Affairs
be pleased to state:

7913 (Ai) LSD—3,

*13.

(a) whether he has had any corree-
pendence with his counter-part im
Pakistan as regards the next series of
meetings to be held between him and
the Pakistan Home Minister at Rawal-
pindi; and

(b) whether the dates for the meet

ing and its agenda have been finally
fixed?

The Minister of Home Affairs
(Shri Nanda): (a) and (b). Thers
has been np correspondence between
the Home Ministers of India snd
Pakistan on the subject of the next
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meeting of the Home Ministers as en-
visaged in the joint communique
issued at the conclusion of the first
series of meetings between the two
Home Ministers fréim April 7 to April
11, 1064.

The matter is under consideration
through diplomatic channels and no
date or venue of the meeting has yet
Been fixed.

Madras and Haldia Refineries

14 Shri P. C. Borooah:
{Skri P. Venkatasubbalah:

" Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a decision on the offers
for collaboration in the construction
of the Madrag and Haldia refineries

- have been put off; if so, for how long;
and h

(b) the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No, Sir. The pro-
posals received from wvarious parties
are still under examination.

(b) Does not arise,

Complaints Received by Vigilance
Commissioner

*15. Shri Gulshan: Wil] the Minis-
ter of Home Affairs be pleased to
state:

(a) the total number of complaints

registered with the Vigilance Com-
missioner up to the 31st April, 1964
against Gazetted and Non-Gazetted
Government officials in connection
with corruption; and

(b) how many have been investi-
gated so far and action taken against
them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) 302; 71 against Gazetted officers
and 103 against Non-Gazetted officers.
“The remaining 128 being unclassi-
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fiable in terms of gazetted and non-
gazetted offieials of the Central Gov-
ernment.

(b) 147 complaints, which appeared-
to be suitable for examination, are
under investigation through the
authoritieg concerned.

Communa] Riets

*16. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the Government’s programme-
for rehabllitation” of the wvictims of
communal riots in India; and

(b) what has been done so far in
this matter by—(i) Government, and
(ii) private agencies?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A Statement is laid on
the Table of the House,

STATEMENT

Broadly, Government's programme
for the rehabilitation of victims of
communal riots in India places special
emphasis on the speedy restoration of
their sense of security and confidence
so that the displaced persons could
return to their houses. Rehabilita-
tion benefits are extended in the form
of grants and loans for reconstruction
of dwellings, and for purchase of
means of cultivation which might
have been destroyed and for starting
trades and occupations which might
have been disrupted. These measures
are being taken by the State Gov-
ernments concerned. We extend
help and assistance, wherever neces-
sary.

We have noted that some private
agencies have also organised relief
measures in this regard such as rais-
ing of funds, and distribution of food
and clothe? to ridf affected victims.
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Limited Competitive LA.S,
Examination

[ Bhri N. R, Laskar:

ISllrl Maheshwar Nalk:

Will the Minister of Home Affairs
be pleased to state:

*17.

(a) whether it is a fact that the
scheme for holding limited competi-
tive examination for I.A.S. has been
revived; and

(b) if so, the reaction and response
of the State Governments in this re-

gard?

The Deputy Mimister in the Minis-
try of Home Affairs. (Shri L, N.
Mishra): (a) and (b). ‘The matter
has been taken up again with the
State Governments and their reactions
are awaited.

Service Conditions of Teachers

Shri D. C. Sharma:

Shri Sidheshwar Prasad:

Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:

*18.

Will ‘the” Minister of Education be
pleased to state:

(a) whether teachers from all
over the country have appealed for
better conditions of service, uniform
pattern of Secondary education and
the esbllshment of a Secondary
Education Grants Commiss®n; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Education (Shri
M. C, Chagla): (a) Teachers and
Teachers’ Associations- from many
parts of the country have sent memo-
randa covering inter alia these topics.

(b) The demands have been noted
and are under consideration as far
as the Education Ministry’s jurisdic-
tion is concerned. Most of them are
within the purview of the State Gov-
ernments, Lt
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Eviction of Pakistani Inflitraters

Shri Hari Vishnu Kamath:
Shdi P. C. Borooah:
*19. ! Shri Prakash Vir Shastri:
Shri Hukam Chang
Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Pakistani infil-
trators evicted from Assam, Tripura
and West Bengal since 1st January,
1964;

(b) whether any action has been
taken against those who ~ harboured
them; and

(¢) it not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi);
(a) During the period from January
to March, 1964, 8430 Pakistani in-
filtrators were evicted from Assam
and 46 from Tripura. Information in
respect of West Bengal is awaited
from the State Goyernment.

(b) and (c). The information is
being collected and will be laid on
the Table of the House as soon as it
is available.

~

Pakistani Imfiitration in Rajastham

Shri Harish Chandra
Mathur:

Shri P, C. Borooah:

Shri P. L. Barupal:

Shri Yashpal Singh:

Shri Pratap Singh:

*20.

Will the Minister of> Home Affairs
be pleased to state:

(a) whether Government have
taken a full assessment of Pakistani
infiltrators in Rajasthan;

(b) whether Rajasthan Government
have made any proposals in this con-
nection; and

(c) if so, the nature of the pro-
posals and Governmen®s reaction in
the matter?
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The Minister of State im the Minis-
try of Home Affairs (Shri Hathi):
(a) According to the report from the
State Government, there has been
some infiltration of Pakistani Mus-
lims in Rajasthan, An assessment of
the actual number is, however, being
made.

(b) and (c). The State Govern-
ment have made some proposals for
. modification of. the procedure for
deportation of Pakistani nationals.
This matter is under consideration.

0il Price Enquiry Committee

[' Shri N. R. Laskar:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shrimati Jyotsna Chanda:
Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
| Shri Dhaon:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether the proposal to set
up the Second @il Price Enquiry
Committee has been finalised; and

!
“21. 4
|

(b) if so, the composition of the
Committee and its terms of
reference?

The Minister of State in the Min-
istry of Petroleum and Chemicals
(Shri  Alagesan): (a) Yes, Sir, A
Working Group on Oil Prices has
been set up.

(b) A statement
Table of the House.
STATEMENT
The Compgsition and terms of

reference of the Working Group on
Qil Prices are as follows:— :

(A) Composition:

(1) Shri J. N.
Albert Road,
Chairman.

(2) Shri S. S. Shiralkar, Joint
Secretary, Ministry of Fin-
ance, New Delhi—Member

(3) Shri N. Krishnan, Chief
Cost Accounts Officer, Min-

is laid on the

Talukdar, 3,
Calcutta-16—
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istry of Finance,
Delhi—Member.

New

(B) Terms of Reference:

The Working Group shall examine
and report upon—

(i) the manner of determination
of the ex-refinery prices of
refined petroleum products,
including bitumen produced
by the refineries;

(ii) the manner of determination
of landed prices in respect
of similar products which
may be imported;

(iii) determination af marketing
and distribution charges of
products mentioned in (i) &
(ii) above;

(iv) the determination of ceiling
selling prices in respect of

lube oils, greases and
specialities.
The Working Group may also
consider the possibility of linking

prices with the physical supply areas
for the products of individual re-
fineries, and consider the possibility
of uniform or pooled prices for the
whole of the country or in different
zones which may be created for the

purpose. It is possible that physical
supply areas may differ for the
different products from the same
refinery.

-LC.S. Officers

1. Dr, L. M. Singhvi: Will the Min-
ister of Home Affairs be pleased to
state:

(ay the total number of .officers
belonging to the 1.C.S, in service and
on pension; and

(b) how many departmental in-
quiries were held during the last ten
years against 1.C.S. Officers and on
what charges and with what results?

The Deputy Minister in the Minm-
istry of Home Affairs (Shri L. N.
Mishra): (a) and (b). The informa-
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tion is being collected and will be
laid on the Table of the House.
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Coordination of Physical Education,
Recreation and Youth Welfare

4. Shri N. R. Laskar: Will the"
Minister of Education be pleased to
state:-

(a) whether Government have
considered the recommendations made
by the Kunzru Committee for bring-
ing about eoordination in warious
schemes of physical education, recrea-
tion and youth welfare in the
country; and

(b) it so, the steps taken to im-
plement these recommendations in
various States?

The Deputy Minister in the
istry of Education (Shri Bhakt
Darshan): (a) and (b). The Govern-
ment have accepted the main recom-
mendation of the Kunzru Committee,
namely, the introduction of an integ-
rated Programme at the school stage.
A  syllabus has accordingly been
prepared by a Committee of Experts

Min-

as recommended by the Kunzru
Committee, and administrative
arrangements for integrating the

‘programmes under Physical Edu-

cation, NDS and ACC are being
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worked out. Other recommendations
are under consideration.

Wooden Sculptures im Jammu and
Kashmir

5. Shri P. K. Deo: Will the Min-
ister of Education be pieased to
state:

(a) whether of late, some collection
of wooden sculptures has come to
light in the forest area near Basholi
fn Jammu and Kashmir State;

(b) if so, their details and to which
period they belong; and

(c) the steps taken for their ~pre-
servation?

The Deputy Minister in the Min-
tsiry of Education (Shri Bhakt
Darshan): (a) to (c). The informa-
tion is being collected and will be
laid on the table of the House.

Sclence Policy Commission

Shri Subodh Hansda:
[ Shri S. C. Samanmta:
{_ Shri B. K. Das:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Association of Scientific Workers
of India has urged upon Government
to form a Science Policy Commis-
sion to ensure co-ordination
between different scientific agencies
and for effective utilisation of
material and man-power resources;
and

(b) if so, Government’s reaction

thereto?

The Deputy Minister im the Min-
istry of Education (Dr. M. M. Das):
(a) Yes, Sir. This is one of the sug-
gestions contained in the publication
“Some observations on Scientific
Policy Resolution and its implemen-
tation™ issued by the Association of
Scientific Workers of India.

(b) The suggestion is being exa-
mined.
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Fertiliser Plant in West Bengal

Shri Subodh Hansda:
P! Shri 8. C, Samanta:
" ) Shri B. K. Das:

Shri S. M. Bamerjee:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any final decision has
been taken with regard to the setting
up of a fertiliser plant in Waest
Bengal in the public sector;

(b) if not, what stands in the way
of coming to a deecision; and

(c) the difficulty in setting it wup
at Haldia (West Bengal)?

The Minister of State in the Min-
istry of Petroleum amd Chemicals
(Shri Alagesan): (a) It has been
accepted in principle that a fertiliser
factory may be set up at Durgapur
in West Bengal subject to detailed
examination of the technical features
of the scheme.

(b) Does not arise.

-(.::) At present land and necessary
facilities will not be available at
Haldia for some time for a fertiliser
plant. Haldia will be considered at a
later stage when the refinery is being
set up and ancillary development
has taken place,

Mimerals and Chemicals in Indian
Ocean

9 [ Shri Vishwa Nath Pandey:
* | Shrimati Savitri Nigam:

Will the Minister of Petroleunm
and Chemicals be pleased to state:

(a) whether it is a fact that Dr.
Harris B. Stevart, Chief Scientist of
the U.S. Coast and Geodetic Survey
Ship “Power” emphasised the awvail-
ability of minerals and chemicals
from the Indian Ocean, ie., {rom off
shore of Andamans; and

(b) it so, the reaction of Govern-
ment thereto?



The Minister of State in the Min-
dstry of Petrolenm and Chemicals:
(Bhri Alagesan): (a) According to a
report in the Indian Express dated
the 28th April, 1964 Dr. Harris B
Stewart, Jr. Chief Scientist of the
U.S, Coast and Geodetic Survey Ship
“Pioneer” emphasised the possibility

of economic recovery of minerals
and chemicals from the Indian
Ocean,

(b) Government are aware of the
‘possibility of exploitation of il
depositg in the shelf areas of seas in
‘which the water depth is small
present, it is not considered feasible
to exploit, economically, oil deposits
Tocated in deeper .portions of the
' Peas.

Central Aid for Sesondary Schoels

1e, J Shrimati Savitri Nigam:
‘| Shri Vishwa Nath Pandey:

Will the Mnister of Educatiom be
pleased to state:

(a) whether it is a fact that Gov-
ernment have offered to the State
‘Governments asswtance on hundred
per cent grant basis for certain
selected schemes for Secondary
‘Schools during the rest of the Third
Plan period;

{(b) it so0, the total amount of
assistance given or offered for the
‘States; and

(c) the nature of selected schemes
for the secondary schools for which
grants have been offered?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Yes, it is
proposed to give 100% grant to the
States for the implementation of the
Tollowing schemes:—

(1) Strengthening of Science
Laboratories.
(2) Special Training of Science
Teachers.
(3) Improvement of School

Librarpes.

At

The details of the amount of
assistance to be given to each Staw
are under finalisaticn.

Arms Factories near Kanpur

Shri Vishwa Nath Pamdey:
Shri M. L, Dwivedi:
LShri Bade:

Will the Minister of Home Affalrs
be pleased to state:

(a) the details of the two arms
factories found near Kanpur; and

J” Shrimati Savitri Nigam:
11,

(b) if so, whether there was any
foreign help in setting up these illegal
factories?

The Minister of State in the Min-

of Home Affairs (Shri Hathi):
(a) and (b), An illicit arms factory

was unearthed in village Bilgaon,
district Banda on 30-3-1964 One
SBBL. ‘12 bore gun, four country

made .12 bore pistols, six unfinished
pistols together with some parts and
tools were seized. Three persons, who
were at work there, were, arrested
under section 25 of Arms Act, 1939

Another miniature illicit arms
factory was discovered in village
Sikandra, district Kanpur on 6-4-1964
and one finished country-made .13
bore pistol together with a large
amount of tools and accessories was
recovered. Three persons, who were
found in the house, were taken into
custody under section 23 of arms Act,
1959. Another person surrendered in
court on 10-4-1964.

- Investigations are continuing. So,
far, nothing has come to light to
show that the factories were eset up
with any foreign help.
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Assistant Commissioners of Schedul-
ed Castes and Scheduleq Tribes

13. Shri Ram Sewak Yadav:
the Minister of Home
pleased to state:

(a) whether it has been decided to
open six new offices of Assistant
Commissioners of Scheduled Castes
and Scheduled Tribes; ang

Wil
Affairs be

(b) it so, the estimateq annual ex-
penditure on the new offices and why
it has been considered mnecessary to
open these duripg emergency?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) Yes,

(b) The total estimateq expenditure
en these new offices will be obout
Rs. 2'10 lakhs per annum, This will
®e met from savings from the exist-
ing allocations.

Though the ‘decision to have these
wmeWw posts has been taken recently,
are question of re-organisation of the

Commissioner’s  establishment was
under examination before the Emer-
gency was declared.

The decision was taken after a fult
examination of its merits to ensure
better results in the implementation
of the schemes for the welfare of
Backward Classes,

Three-Year Post-Gradvate Courses

14, Shri P, C, Boreoah: Will the
Minister of Education be pleased to
state:

(a) whether the University Grants
Commission has recommended three-
year post-graduats courses in subjects
like Physics and Mathematics in
place of the present two-year courses;
and

(b) it so, Government's decision on
thig propospl’

The Minister of Educatiom (Shrk
M, C, Chagla): (a) No, Sir,
{b) Does not arise.
Cochin Refinery
15. Shri P. C, Borooah: Will the

Minister of Petroleum and Chemicals
be pleased to state:

(a) the progress made in the sett-
ing up of the Cothin Refinery; and

(b) the steps being taken to pre-
pare a scheme for setting up a com-
plex of petro-chemical industries
around this refinery?

The Minister of State in the Min-
istry of Petroleum and Chemicals
(Shri Alagesan): (a) Work for ac-
quisition of land is proceeding satis-
factorily and the vacant possession of
the whole site is likely to be obtain-
ed by end of May, 1964. Work on site
preparation and access roads is in
progress, Contract for construction
of houses with the architects and
town planners is under consideration.
Discussions are alsp in progress with.
the Cochin Port authorities m re—
gard to port facilities,
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(b) At present there are no pians
for establishing petro-chemical in-
dustries at Cochin based on the re-
finery other than fertilizer plants,

Education Schemes

16, Shri Subodh Hansda: Will the
Minister of Education be pleased to
state: :

(a) whether it is a fact that the
Central Government proposed to give
hundred per cent grant to the States
on certain schemes of education;

(b) if so, the nature of the specific
schemes; and

(c¢) whether the State Governments
have agreed to this proposal?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). A state-
ment is laid on the table of the House.
[Placed in T.ibrary. See No, LT-2893/
64].

Government Employees Strike of 1960

17. Shri Gokulananda Mohanty:
Will the Minister of Home Affairs be
pleased to state:

(a) the number pf Government em-
ployees who owing to their participa-
tion in the strike of 1960 are still out
of service and those whose punish-
ments such as stoppage of increment
and loss of past services have not yet
been condoned; and

(b) whether Government received
resolutions in this connection adopted
by the Co-ordinating Committee of
Central Government Employees Unions
on 10th April, 19647

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) The latest information awvailable
with Government ig ag follows:

() Number of employees who
are out of service .
(#) Number of employees who
were awarded other
punishments—
Reduction in rank . .
Reduction to lower stage/
lower time-scale . 155§
Withholding of promotion 7
Withholding of increment 4953
Censurs . . . . 9243

145

182

54.

Under the orders there ig to be no-:
loss of past service for purposeg of
pay, pension, leave, increments, etc.

(by No such resolutions have been -
received in the Ministry of Home
Affairs.

Central Reserve Police Force

18, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a)” whether it has been decided to
increase the Central Reserve Police
force; and

(b) if so, the reasong therefor and

the extent of the expansion proposed
to be made?

The Minister of State in the Ministry-
of Home Affairs (Shri Hathi): (a) Yes:
Sir.

(b), The strengthening of the Central
Reserve Police hag been found neces-
sary for internmal security. The Gov-
ermnment of India have sanctioned the
raising of three additional Battalions

and propose to sanction one more
Battalion.

University Industrial Estates

19. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether a number of university
industrial estates are proposed to be
set\up in various States; and

(b) if so, the broad outlines of the
proposal?

The Minister of Education
M. C. Chagla): (a) No, Sir.
(b). Does not arise.
Scheduled Castes and Scheduled
Tribes im West Bengal

20. Shri Ramg Chandra Mallick:
Will the Minister of Home Affairs be
pleased to state:

(Shri

{a) the total amount allotted to West
Bengal during 1963-64 for the Welfare

of Scheduled Casteg and Scheduled’
Tribes;



(b) the amount actually given to the
State during the same period;

(c) the Schemes on which it has
been spent; and

(d) the amount allotted to the same
State for 1964-65 so far?

The Deputy Minister in the Ministry
of Home Affairg (Shri L. N. Mishra):
(a) Rs. 70:12 lakhs.

(b) Only Rs. 5676 lakhs were uti-
lised by the State Government.

(c) State Sector Schemes
" 1. Education:

1. Payment of tuition
examination fees,

2. Hostels.
8. Ashram Schools for Scheduled
Tribes.
“11. Economic Uplift:
1. Development of
tion.
2. Animal Husbandry,

fees and

Lac cultiva-

3. Minor Irrigation.

4 Reclamation and development
of waste land.

5. Purchase of agricultural lands,
6. Training centres for carpentary.
7. Communications,

8. Subsidy for agricultural aids.

Health, Housing and other
Schemes:

1. Houses and house-sites,
2. Water supply.
3. Aid to voluntary agencies.

4. Establishment of welfare cen-
tres.

Central Sector Schemes
1, Pre-matric scholarships.

2. Co-operation including Forest
co-operatives and market-

“111.

in-cum-consumer cooperative
societies,

3. Research and Training.

4. Improvement of working con-
ditions of persons engaged im
unclean occupations includ-
ing eradication of the prac-
tice of carrying night-soil as
headloads.

5. Subsidy for the construction
of houses for sweepers and
scavengers and provision of
house-sites to members of
Scheduled Castes, who are
(a) engageqd in unclean occu-
pations or (b) who are land-
less labourers.

(d) Rs. 81.37 lakhs,
National Loam Scholarships Scheme

21, Shri Rama Chandra Mallick:
Will the Minister of Educatien be
pleased to state:

(a) whether the Natiopal Loan
Scholarships Scheme has been imtro-
duced in the State of Orissa; and

(b) if so, the tota] amount given to
the students from Orissa State under
the scheme during 1963-647

The Minister of Educatiom
M. C. Chagla): (a) Yes, Sir.

(b) Total amount disburseq to the
scholars under the scheme is
Rs, 2,55,362|-.

Grants for Physical Educatiom im
Orissa

22, Shri Rama Chandra Mailick:
Will the Minister of Eduoeatisn be
pleased to state:

(Shri

(a) whether any grant or loan has
been given to the Government of
Orissa for the development of physi-
cal education during 1962-63 and
1963-64; and

(b) it so, the amountg liven !m‘
each year? .
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The Deputy Minister im the Minis-
try ;of Educatian (Shri Bhakt
Darshan): (a) and (b). Yes Sir.
Financial assistance hag been given
to the State Government of Orissa
during 1862-63 and 1963-64 by way
-of grants as under:—

1962-63
1963-64

Ras. -1930]-
Rs, 12730]-
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Ammonium Chloride

2. I Sh.r! Bal Krishna Simgh:
7 Shri Bishwanath Roy:

Will the Minister of Petroleum amd
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 2384 on the 22nd April, 1964 and
state: :

(a) the reasons for
Sahu Chemicals Soda Ash Factory
at Varanasi to produce the Ammo-
nium Chloride Fertilizers in powder
from when it had got_.the licence for
its production in erystal form;

(b) whether there is any proposal
for extension of the plant; angd

(e) if so, whether it is expected to
be completed by the end of the cur-
rent Five Year Plan?

allawing the

The Minister of State in the Mimis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) The licence issued
to M|s. Sahu Chemicals and Fertili-
zers for the production of ammonium
chloride does not require that it
should be produced in any particu-
lar form. It is produced in their
Soda Ash Factory at Sahupuri, Vara-
nasi, as a co-product. They are un-
able to get bigger size ecrystals of
ammonium chloride from their crys-
talizer due to technical difficulty and
the .product comes out in the form of
fine ecrystals, which appear as powder.

(b) and (c). A licence was issued
to thig party in 1960 for doubling the
capacity, which has not yet been im-
plemented. There is no proposal to
expand the plant still further.

Research Gramts to University
‘Teachers

Shri Rishang Keishing:
25 ! Shri Vishwa Nath Pandey:

Shrimati Savitri Nigam:

Will the Minister of Educatiom be
pleased to state:

(a) whether a scheme to render
financial assistance has been instie
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-tuted by the University Grants Com-
mission to encourage teachers to un=
dertake research works;

(b) if so, the State-wise number
of teachers so far benefited by the
scheme; and

(c) the nature and the duration of
the research work?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) A stabement is laid on the

table of the House. [Placed in Lib-
rary, See No. LT-2894/64],

. (¢) The scheme for the grant of
financial assistance envisages promo-
tion of fundamental research|learned
work in Silence subjects and Huma-
nities (including Social Sciences) in
all institutions of higher learning re-
cognised under the University Grants
Commission Act.

The duration of the research work
depends on each project. But a
grant sanctioned under the scheme 1s
normally to be utilizeq within one
year of the date of payment.

0il in Cauvery Basin

28, Shri P. Muthiah: Will the
Minister of Petrolenm and Chemicals
be pleased to state:

(a) the latest stage in the explora-
tion of oil near Pattukottai and in
the Cauvery basin in Madras State;

* (b) whether drilling has been com-
pleted near Pattukottai; and

" (e) it so, the result thereof?

The Minister of State im the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Drilling of the struc-

" tural well near Pattukkottai has been
completed on reaching a depth of
839 metres. Drilling of a deep well
near Karaikal will commence shortly.
Seismic Survey is being continued.
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(b) The well was projected to =
depth of 1200 metres but due to
drilling difficulties drilling had to be-
discontinued at 839 metres.

(c) Statigraphic information
obtained. No indication
carbons has been observed,

Welfare of Scheduled Castes amd
eduled Tribeg in Orissa

27. Shri Mohan Nayak: Will the-
Minister of Home Affairs be pleas-
ed tp state:

was.
of hydro-

(a) the amount spent out of the-
amount allotteq for Welfare of Sche-
duled Castes and Scheduled Tribes in.
Orissa during 1963-64;

(b) the schemes opn which the

amount was spent; and

{c¢) how much unspent money was
refunded to the Central Government.
from the above Schemes?

The Deputy Minister im the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The final figures of ex-
penditure during 1963-64 have not yet
been received from the State Gov-
ernment, The estimated expenditure
ag reported by the State Government
during 1963-84 is of the order ot
Rs. 133.39 lakhs, as against the allot-
ted amount of Rs, 133.10 lakhs

(b)) A statement showing the
sehemes iz laid on the table of the
House. [Placed in Library, See No.
LT-2895|64].

(¢) The estimated expenditure is
actually more than the allotted
amount, i

Literacy Survey

28 Shri Moham Nayak: Will the
Minister of Education be pleased to .
state: k

(a) by what percentage literacy has
increased according to the limited
survey conducted in 1863 in the coun-
try; and '

(b) the percentage of
literacy among women?

increage of
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The Minister of Educaliom (Shri
M. C, Chagla): (a) and (b). This
Ministry has not conducted ary sur-
vey on literacy during 1963. The
Directorate of Natienal Sample Sur-
vey, Depariment of Statistics Cabi-
net Secretariat, has, however, collect-
-ed some information on educational
standards, but the data so .collected
have not yet been tabulated.

Social Welfare Extensiom Projecls

29, Shri Mohan Nayak: Wil the
‘Minister of Education pe pleased to
tate

(a) the amount of Central assis-
tance given to Orissa State in 1963-
64 so far for the Social Welfare Ex-
tesion Projects and for the Social
and Moral Hygiene and Aftercare
Programmes; angd

(b) how many projects have been
Tunning till the end of March, 19647

The Deputy Minister in the Minmis-
try of Education (Shrimati Sounda-
ram Ramachandram): (a) Rs. 1,61,263
—Welfare Extension Projects,

Rs, 83,000—Social and Moral Hy-
giene and Aftercare Programmes,

(b) 11,

Teachers of Local Body Schools
of Orissa

30, Shri Moham Nayak: Will the
Minister of Education be plessed to
state:

(a) whether the Orissa Govern-
ment sent any proposal for the revi-
sion of the salary scales of the
teachers of Primary and Secondary
Schools of local bodies in the State
last year; and "

(b) if so, the total amount given to
the Orissa Government by the Cen-
tral Government for this purpese?

The Minister of Educatiom (Shri
M C. Chagla): (a) No, Sir.

({b) Does not arise,
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Jammu and Kashmir
31 J Shri Hari Vishnu Kamath:
" Shri A S, Saigal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Questiorn No, 746 on the
25th March, 1964 aifd state:

(a) whether any further steps have
been taken towards abrogation of
Article 370 of the Constitution and
bringing the State of Jammu and
Kashmir at par with other Siateg of
the Indian Union in all respe:ts;

(b) if so, the details thereof; and

(e) it not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) to (¢). There has been mno
change in the position,
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Centra]l University at Bhopal

Shri D. D, Puri:
*35.¢ Shri Vishwa Nath Pandey:
| Shrimati Savitri Nigam:

~ Will the Minister of Educatiom be
pleased to state:

(a) whether it is a -fact that the
Madhya Pradesh Government have
approached the Centre for a centrally
sponsored university at Bhopal;

(b) whether a decision has been

taken to this effect; and

(c) it so, when the new University
is likely to start functioning?

The Minister of Education
M. C. Chagla): (a) No, Sir,

(b) and (c). Do not arise.
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Sulphuric Acid Plant

38. Shri Jashvaat Mehta: Will the-
Minister of Petroleum amd Chemicals.
be pleased to refer to the reply given:
to Starred Question No. 1241 on the
29th April, 1964 and stabe:

(a) how many global tenders had
been received for the manufacture of-
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sulphuric acid plant by the Pyrites
and Chemicals Development Com-
pany Ltd.;

(b) the foreign exchange involved
in this project;

(c) at what stage the progress of
the Project stands now;

(d) when the construction of the
. Project will actually start; and

(e) the reasons for delay, if any?

The Minister of State in the Minis-

“try of Petroleum and Chemicals (Shri
Alagesan): (a) Eleven.

(b) Rupees eighty lakhs approx,

(e) to (e). Tenders have been
invited on turn-key basis. The ten-
ders are under examination and a
- decision is likely to be reached short-
ly. According to the terms of the
tender, the plant should be ready for

- production within the maximum period
of 2} years of the date of acceptance

- of the tender and placement of a firm
order. The delay, if any is due to
the fact that this will be the first sul-
phuric acid plant of this kind in India
based on pyrites ore.

Su‘ppl‘; of Gas to Gujarat Industries

{ Shri Jashvant Mehta:

3. { Shri Sidheshwar Prasad:

Will the Minister of Petroleum and
- Chemicals be pleased to state:

(a) whether any interim report has
been submitted by the Arbitrator, Dr.
V. K. R. V. Rao in connection with the
fixation of price for the supply of gas
to the industries in Gujarat;

(b) if so, what are the recommenda-
tions; and

(¢) it the reply to part (a) above
be in the negative, the reasons for
the delay?

The Minister of State im the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No.

(b) Does not arise.
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(c) The question requires a very
careful study and it may take some
time before the Arbitrator is in a posi-
tion to decide.

Salt Price im Andamans

40 I Shrimati Renu Chakravartty:
*7 Shri H. P. Chatterjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether price of salt in Anda-
mans is higher than in interior places
in India;

(b) why there is no canning inaus-
try for the plentiful supplies of fish,
pork, venison;

(c) whether bananas and pine-ap-
ples which are widely grown cannot
be exported for want of proper cold
storage on board the ships; and

(d) what steps have been  taken
to send frozen fish to the huge mar-
ket in West Bengal?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): {a)
The present retail price of salt in
Andamans is 30 np. per Keg. No in-
formation is available about the prices
of salt in interior places in the coun-

try.

(by The present catch of fish 15 just
enough for local consumption and the
supplies of pork and wenison are
limited.

(¢) The existing level of product:on
of bananas and pine-apples in the Is-

lands is not enough even to meet the
local demand.

{d) The present supply being small,
the question of exporting frozen fish
has not arisen. The Andamans Ad-
ministration have, however, taken up
schemes for increasing production of
fish; and cold storage facilities are
also proposed to be provided.

Drilling in West Bengal

41, Shri Indrajit Gupta: Will the
Minister of Petroleum and Chemicals
be pleased to state:
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(a) whether the Oil and Natural
Gas Commission has finalised its plans
for oil exploration and drilling in
some parts of West Bengal;

(b) the sites selected for this pur-
Ppose; and

(c) the possibilities of success in
view of the earlier failures by private

foreign oil concerns to locate oil in
the Gangetic basin?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Plans for the initial
stage of exploration and drilling have
been formulated.

(b) Seismic survey is to be carried
out in the Port-Canning and Rana-
ghat areas. The location for the trirst
well proposed to be drilled is about
2 miles west of Port-Canning on the
Calcutta-Port Canning road.

(c) We have to await the results of
drilling.
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Central Grants to States

Shri M. Rampure:
Shri D. D. Mantri:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that some
States have not utilised the Central
grants for various educational schemes
and hawve allowed the grants to lapse;
and

(b) if so, the names of such States
and the reasons for their non-utilism-
tion of grants?

The Ministey of Education (Shri ML
C. Chagia): (a) and (b). It is not
possible at this stage to indicate the
names of the States which have not
been able to utilise in full the Cential

Shri Vishram Prasad:
“
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grants last year as the accounts

for
1963-64 have not yet been finalised.

In 1962-63, however, excepting the
&ftatss of Andhra Pradesh, Gujarat and
West Bengal (so far as general educa-
fign schemes are concerned) and
Andhra Pradesh and Madras (so far
fechnical education schemes are con-
egrned) no other State was able 1o
wlilise the Central allocation in fuil
Y¥his was because during the emer-
gency expenditure on buildings etc.,
had to be drastically curtailed. Non-
#vailability of qualified and trained
#eachers, difficulties in the procure-
ment of material and equipment ete.
were also contributory causes,
¥eéchnical Specialists in Audio-Visnal

Education

45, Shri Ram Harkh Yadav: il
#he Minister of Education be pleased
0 state:

(a) whether Government have
undertaken a special short-term pro-
gramme of training technical specia-
Tists at the National Institute of Audic-
¥isual Education in Delhi;

(b) it so, a brief outline .
programme; and

the

(c) the number and qualifications of
the trainees and the duration of the
eaurse?

The Minister of Education (Shri M.
C. Chagla): (a) The National Institute
of Audio-Visual Education has in*i1o-
duced a short term Technica! Training
Course for Teachers, Projectiomsets
snd Technicians incharge of Audio-
Visual equipment in Educational Insti-
fiitions,

(b) The Course covers the principles
of working, maintenance and repair of
#nportant items of Audio-Visual
equipment and also Elementary theco-
retical instruction in Electricity,
Cptics and Electronics.

(c) The prescribed minimum quali-
fications are Matriculation/Higher
Secondary with Science. In case of
candidates otherwise well experienced
relaxation can be made. The pumber
of trainees is 12 and the Course is of
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three months' duration followed by
practical training for one month.

Archaeological Excavations near Kashi

46. Shri P. K. Deo: Will the Minister
of Edooation be pleased to state:

(a) whether excavation conducted
by the Archaeological Department at
Kumauli village has proved that the
original Kashi was situated some-

miles east of the present Varanasi
town;

(b) if so, whether any articles of
great historical and archaeological in-
terest have been found in that excava-
tion; and

(c) whether any period has been as-
certainad regarding the antiquity of
that town?

The Deputy Minister in the Minis-
try of Educatiom (Shri Bhakt Dar-
shan); (a) to (c¢). The excavation is
being carried out by the Banaras
Hindu University. Information in this
regard is being collected and will be
placed on the Table of the House.

Promotions of Class I Officers

47, Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar
red Question No. 1070 on the 11th
March, 1964 and state:

(a) whethep the Officers of Grade Y
and Selection Grade of C.SS. who
are drawing maximum in their grades
were duly considered for promotion to
the posts of Deputy Secrelary and
Joint Secretary or equivalent before
Government decided to bring officers
of other services to the Central Secre-
tariat;

(b) the number of Officers of Grade
1 and Selection Grade of C.S.5. and
Officers of other services e.g., LAS.
and LA, and A.S. who have been pro-
moted on a regular basis to the posts
of Deputy Secretary and Joint Secre-
tary or equivalent separately during
the last 4 years, year-wise; and
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(c) the number of posts that wers
required to be filled in during tho last
4 years, year-wise and separately?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) to (c). The sources from which
officers are ordinarily drawn for man-
ning senior administrative  posts at
the Centre of and above the rank of
Deputy Secretary are laid down in
para 2(i) of the Scheme published
with the Government of India, Minis-
try of Home Affairs Resolution No.
F. 34(3)EO/57 dated the 17th Octoter,
1957, which reads as follows:—

“(i) Such posts will ordinarily be
manned by officers of one or other of
the following categories:—

(a) Officers borrowed from the
State Cadres of the IAS and from
other Class I Services of the States
(other than the State Civil Ser-
vice) on tenure deputation;

(b) Officers borrowed on tenure
deputation from Central Services,
Class I including officers serving
in Public Industrial Undertakings
(hereinafter referred to as Central
Services);

(c) Officers of the Selection
Grade of the Central Secretariat
Service;

(d) Officers of the Central Ad-
ministrative Pool;
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(e) State Civil Service officers
whose names are included in the
Select List referred to in Regula~-
tion 7(3) of the IAS (Appoint- -
ments by Promotion) Regulations;
and

(f) State Civil Service officers
other than those mentioned in (c)
may also be appointed ‘o senicr
posts in consultation with  the
UPSEC in each case.”

Each State IAS cadre carries a
spocified quota for deputation to the
Centri) Government, and 45 posts of
and above the rank of Deputy Secre-
tary have to be provided to members
of the Central Secretariat Service.
But apart from these provisions thers
is no reservation, direct or indirect
for any service. The posts of Deputy
Secretary and above are not reserved.
Selections for these posts depend
mainly on three considerations—(i)
requirements of the posts; (ii) experk
ence, background, merit and suitabj-
lity of the available eligibla officers
of various services; and (iii) seniority
of the said officers within their res-
pective Services.

A statement showing the number
of officers appointed on a regular basls
to the posts of Deputy Secretary and
Joint Secretary or equivalent during
the last 4 years is as under:

Name of Deputy Secretary & Equivalent Joint Secretary & Equivalent
Service
1960 1961 1962 1963 1960 1961 1962 1963
ICS/IAS 19 a5 34 37 8 13 21 30
1A & AS .. 6 5 6 . .. .. ..
ID.A.S. 1 2 aza 2 1 . 1 ..
LR.S. 5 6 ] 3 1 5 i s 2
Indian Postal
Service 2 2 1 . .

C.5.8. 8 9 24 4 3 - 6
Others* 2 I e a 1

Total 4 52 73 12 12 14 29 k-

*This does not include appointments made in the Ministries of External Affairs
and L‘wl;foif:c:; belonging to the Indian Foreign Service and Central Legal Service.



75 Written Answers

Andaman Special Pay

49. Shri Mohammad Elias: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have con-
sidered the question of increasing the
Andaman special pay for the emplo-
yees working in the Andamans in view
of the rise in cost of living; and

(b) it so, the decision taken thare-
on?

The Minister of State in (he Mimis-
try of Home Affairs (Shri Hatht):
(a) There is no such proposal under
consideration.

{b) Does not arise.

Education Sysiem im Andamam and
Nicobar Islands

50. Shri Mohammad Elias: Will the
Minister of Education be nleased to
state:

(2) whather the study team which
was appointed by the Education De-
partment of the Central Government
has completed its enquiry regarding
the education system in Andaman and
Nicobar Islands;

(b) whether the study team has
made any recommendation regarding
the medium of education for the non-
Hindi speaking students in Andaman
and Nicobar Islands; and

(c) it so, what is the recommenda-

tion?

The Minister of Education (Shri M.
C. Chagla): (a) The Ministry of Edu-
cation has not appointed in the recent
past any such study team.

(b) and (¢). The question does not
arise,

Firing at Port Blalr

51. Shri Mohammad Elias: Will the

Minister of Home Affairs be pleased
to state:

(a) whether the one man commis-
slon of enquiry which was appo.nted
by the C>ntral Government to snquirs
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ment and Calling Atten-

tion Notices
into the firing at Port Blair in 1962
has completed its enquiry; and

(b) it so, the finding thereof?

‘The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)
and (b). The requisite information
was laid on the Table of the House om
‘the 16th March, 1963,

12.00 hrs.
OBITUARY REFERENCES

Mr. Speaker: I have to inform the
House of the sad demise of two of
our friends, namely Shri Banarsi
Prasad Sinha and Dr. Hari Mohan,

Shri Banarsi Prasad Sinha was a
sitting Member of the House {from
Monghyr constituency of Bihar. He
was also a Member of the First and
Second Lok Sabha during the years
1952 to 1962. He passed away at
MonghyT on the 15th May, 1064, at the
age of 63.

Dr. Hari Mohan was a Member of
the First Lok Sabha during the years
1952 to 1957. He passed away on the
18th May, 1964, at the age of Bl.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may stand in silence for
a short while to express its sorrow.

(The Members then stood in gilence
for a short while.)

12.62 hra

RE; MOTIONS FOR ADJOURNMENT
AND CALLING-ATTENTION
NOTICES

(QuE=ny)

Mr. Speaker: [ have received notices
of adjournment motions as well a8
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Notices

ealling-attention notices on the mat-
%er of rehabilitation of the migrants,
and they relate to:

“The reported firing by police on
refugees from East Pakistan on the
19th May, 1964, at Tiruvelli rail-
way station, resulting in the death
of five refugees and injuries to
several.”

I have not thought it proper to admit
the adjournment mofion. I could not
do s0. But I have admitted the cal-
ling-attention motices, and the names
of all those Members have been club-
bed together. I shall eall upon Snari
Krishnapal Singh whose name appears
first, to call the attention of the hon.
Minister.

Shri 8. M. Banerjee (Kanpur): May
1 know the reasons why the adjourn-
ment motion has not been admitted?
Through the adjournment motion, we
wanted to censure the Government for
the brutal firing on the refugees for
whom so much is said on the floor of
the House and outside. After all, we
wanted to censure the Government,
though the hon. Minister has express-
ed his regret. We should have been
given an opportunity. Even after the
statement is made in reply to the cal-
ling-attention notice, if the facts are
revealing, I would request you to see
that the adjournment motion may be
admitted.

Mr. Speaker: The hon. Member
knows that the reasons cannot be given
in their very nature

Shrl S. M. Banerjee: It is a purely
Central matter, The Centre is con-
eerned.

Mr. Speaker: It is not a purely Cen-
#ral matter.

Now, Shrl Krishnapal Singh.

JYAISTHA 6, 1888 (SAKA)

12.04 hrs.

CALLING ATTENTICON TO A MAT-

TER OF URGENT PUBLIC IM-
PORTANCE.

Frrane oN REFUGEES FrRoM EAST PaKTs-
TAN AT TIRUVELLI RATtway SrtaTion

Shri Erishnapal Singh (Jalesar); I
call the attention of the Minister of
Rehabilitation to the following matter
of urgent public importance and I re-
quest that he may make a statement
thereon:

“The reported firing by police
on the refugees from East Pakis-
tan on the 19th May, 1964, at
Tiruvelli railway station, resulting
in the death of five refugees and
injuries to several”

The Minister of Rehabilitation (Shri
Tyagi): The Government of Orissa
have opened five camps, which in-
clude Sunabeda and Tiruvelli, under a
programme to resettle 5,000 migrant
families in small-scale industriea
Agricultural land available in  the
country being limited, it is inewvitable
that a large proportion of the migrant
families should be resettled in occupa-
tions other than agriculture. Pend-
ing establishment of small industries
in these areas for permanent employ-
ment of displaced persons, opportu-
nity of temporary employment in un-
skilled jobs (e.g., earth work for Toad
building, railway track and contour
bunding, bamboo cutting brick load-
ing and unloading, stone quarry work,
work as helpers for masons etc.) have
been arranged for the entire adult
population of these camps and also for
some skilled workers among  them
(e.g., carpenters, teachers, clerks ma-
sons, blacksmiths, brick moulders etc.).
The employment opportunities are
being displayed prominently on notice
boards and also through cyclostyled
charts and are being announced to
the displaced persons practically every
day in each camp by the rehabilitation
staff at the campa No compulsion or
foree of any kind is, however, used
to make the migrants t0 work
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[Shri Tyagi]

The total number of families stay-
ing at Tiruvelli camp on 18th May,
1964 was 597. As the families arrived
at Tiruvelli, they started demanding
seitlement on agricultura] land only.
They were, however, advised to avail
af employment opportunities in non-
agricultural work which had been
arranged near the camp, for all adult
males. They were also told that the
Orissa Government did not have any
agricultural land on which they could
be rehabilitated.

On the 16th May, the migrants
gave an ultimatum to the Rehabilita-
fion Officer of the camp that unless
the Government decided to provide
them land within 24 hours, they would
get the demand fulfilled by resorting
to other means. Out of the 597 fami-
lies in Tiruvelli camp, about 375 de-
serted the camp on the 17th and 15th
May and reached the Tiruvelli rail-
way station. On 18th May, the mi-
grants threatened the Assistant Sta-
tion Master, Tiruvelli, with serious
consequenc2s if he failed to arrange
special train for them within one hour
for their return to the transit centre
gt Mana The Minister in charze of
Tribal and Rural Welfare in Orissa,
the Deputy Rehabilitation Commis-
goner and the Additional Superinten-
dent of Police, Koraput, advised them
fo return to the camp and not to dis
furb the peace and tranquillity at that
place but this had no effect at all
Kbout 200 persons squatted on the
railway track and thus delayed the
departure of a train.

On the 19th May, the migrants
assumed a wviolent mood and threaten-
ed to kill the Railway and other Go-
xernment officers. The District Magis-
frate, Koraput, and the Rehabilitation
Minister entreated them in Oriva and
Bengzali not to violate the law, and
to clear the track and the platform.
The District Magistrate also asked
them t~ send two of their represen-
tatives to discuss their grievances with
him there. This was, however, re-
plied to by violent gestures and
slagans and some more migrants jump-

Public Importance

ed on the railway track. Seeing their
threatening attitude and tendency
take law in their own hands, the
District = Magistrate promulgated
orders under Section 144 of ihe Cri-
minal Procedure Code against 14 per-
sons who were the main agitators.
‘Warnings were issued on microphone
in Oriya, Bengali and Hindi that their
assembly had been declared unlawful
As this proved ineffective, the District
Magistrate ordered immediate arrest
of the leading agitators. The police
party which included the Additional
Superintendent *of Police made iwo
arrests but the mob surrounded the
police officers and snatched away one
of the arrested persons. The situatiom,
therefore, demanded immediate use of
force to disperse the mob and to rescue
the officers who had been surrounded.

Owing to unfavourable condjtions,
tear-gas could not be used and, there-
fore, a lathi charge was ordered. As
soon as the charge started, big-sized
stones were hurled by the mob.
Several agitated migrants took out
tangias (a sort of axe), lathis and
knives and started brandishing them.
A Sub-Inspector of Police was hit on
the head by a big stone and another
stone hit a constable on the chest. An
officer of the police party who went
to rescus the Additional Superinien-
dent of Police was thrown on the
ground by the mob and belaboured.
(Shri S. M. Banerjee: Mobody died.)
Fifteen police personnel including the
Additional Superintendent of Police
and two Assistant Commandants re-
ceived injuries and were later admit-
ted to hospital. Seven members of
the police party received serious in-
juries incluaing fractures.

Having regard to the situation
that had developed, the District Magls-
trate was satisfied that no time could
be wasted on a further lathi -harge
and that fring was the anly nlierna-
tive to disperse the violent mob and
to save the lives of the police officers
who were subjected to brutsl attack
by the mob. The District Magistrate,
therefore, ordered the dispersal of the
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mob by ﬁre (Shﬂ S. M. Banerjes:
“That is the report of the police officers
rwho ordered the firing,) Before open-
dng fire, due warning was given on
-the microphone. The firing was done
ainder the control of the Superinten-'
«ent of Police and 12 rounds were fir-
ed. Two persons died at the spot,
three died en route to hospital and
one died in the hospital. Six other
persons from the mob also received in-
juries. Some persons have been ar-
«rested. Police investigation against
them is in progress. The others have
zall returned to the camp and the posi-
dion s now peaceful and wunder
.«control.

This incident which has resulted
in the loss of six lives and injuries to

«geveral others, including some police.

fpersonnel, is very  shocking indeed.
But the hon. Members will appreciate
that under the circumstances which
gleveloped, firing had become unavoid-
.able, It is indeed a great pity that
some of the displaced persons, who
“have all'our sympathies in their plight
and for whom we are trying to pro-
wide shelter and succour in this coun-
4ry, have instead of co-operating with
us in our efforts to help and rehabili-
-tate them have taken to an agitational
e coupled with violence which no
ernment can ever tolerate. 1
@mestly hope that better counsels
will prevail and that the Central
{Government and the State Govern-
sments will receive the co-operation of
the migrants, who are undoubtedly in
distress and deserve every help and
ssupport.

-Shri Krishnapal Singh: In view of
the frequent firings these days, and
4n view of the fact that several un-
“fortungte incidents have taken place

Swi the last few weeks including

at a Gurudwara, I think it is time

that we decideq upon a more strict

sliscipline ang certain preventive mea-

gures. I want to know if Govern-
gnent is considering of adopting...

Mr. Speaker: He is making a speech.
Tf he wants to put any question about
fhe incident that has happened, he

Public Importance

maa' otherwise, I will pass on +o
the next Member

Shri Kapur Singh (Ludhiana): He
is giving the background.

Mr. Speaker: No, I do not want the
background.

Shri Krishnapal Singh: Will the
Government consider adopting pre-
ventive measures in order to check
such unlawful assemblies in cases
where ample warning has been given?

-

Shri Tyagi: As regards these re-
fugee camps, Government is seriously
thinking of enforcing some disciplifie
in these camps, because Government
cannot afford, as I said, this behaviour
of the campers, and therefore, there
must be some order, and for that pur-
pose, some rules of discipline --are
being framed;- they are being exa-
mined, and very soon they would be
enforced.

Shri Hem Barua (Gauhati): May 1}
know what steps Government have

-taken (a) to make the conditions. of

life in the camps conducive to.the
temper and way of life of the new
migrants, ang (b) to screen the new
migrants so as to find out possible
Pakistani agents, spies etc, infiltras-
ing into their ranks?

Shri Tyagi: The latter part of-the
question is wery important, and the
Government is seriously considering
to screen the migrants from that
point of view. Maybe that some péople
who are pro-Pakistani are credfing
trouble, T might also inform thé hon.
Member that when some of the cam-
pers who are not loyal and helpmg
the administration, threateried that
they would like to go to Pakistan, 1

. announced that if they wanted to g0

to Pakistan, I shall be happy, I shall
th&m, ‘but if they wanted to be
in the canip, they must be within the
discipline; and must be happy- to: take
up any work which was given* 1o
them.- -
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Shri Hema Barua: My gquestion i
mot replied to. I wanted to know the
eonditions of life in the camp.

8hri Tyagi: My attention was
diverted by the other important ques-
tlon. Conditions of life are not really
¥et very satisfactory, I must confess,
Because they are coming suddenly in
such large numbers, it hag become
difficult to make the conditions quite
fit, but all efforts are being made.
There wag climatic difficulty in some
places. For instance, in Mana camp, it
was very hot, and there were no
shieds or trees. So, many other camps
have been opened in better climate,
mear rivers and forests, All that is
being looked into.

Shri Tridib Xumar Chaudhuri
(Berhampur): May I know if it is a
fact that these people were sent from
Mana and other transit camps near
Dandakaranya to these five campg in
Orissa, one of which was at Tiruvelli,
for industrial employment, without
any proper screening or job orienta-
#ion, and whether it is a fact that defi
nite assurances were held out to them
+hat those people who went outside
Bengal would be settled on land; if
so, may I know if that aspect of the
question has been gone into.

Shri Tyagi: As regards any tech-
mical training ete, to be given 1o
t#hese people who will be employed
m industries, the Orissa Government
had made ample arrangement for it.
Just now, the Orissa Government was
busy putting up the camps, their
houses etc. For that purpose, the
Orissa Government was engaging them
m brick-laying, house-building and
a#l these activities. They were never
given an assurance that every family
would be rehabilitateg on agricultural
¥and, It is not possible 1o find so much
of agricultural land, and therefore
thaf assurance has never been given.
B the refugees are under that wrong
impression, T might here and now
olarily it that everybody cannot be
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Shri N, Sreekantan Nair (Quilon):
May I know whether the Government
have done, or intend to do, any classi-
fication or the refugees so that each
section which wants industrial work

" or agricultural work should be classi-

fied and some arrangement made in
the long run to provide them with
that work for which they have got the
aptitude, and not impose something
on them, ag has bee;n cone now?

Shri Tyagi: This system had been
started by my predecessor already,
and when I went to inspect the camp,
I found that they were being classified
category-wise,

Shri S. M. Banerjee (Kanpur): From
the statement of the hon. Minister it
appears that this is exactly what the
police have said, I want to know whe-
ther Government propose to hold &
judicial enquiry into the brutal firing,
and if not, the reasons for the same.
If they do not want to hold such an
enquiry, may I know whether they
would invite a parliamentary dele-
gation to go into this?

Shri Tyagi: With rezgard to the law
and order situation, whenever such
situations arise in a State, it is for the
State Government to look after peace
and tranquillity. It was a case where
lives were being threatened.

Shri S, M. Banerjee: They have
been shot dead by Pakistanis, they
are being shot dead by Indians.

Shri Tyagi: It is very difficult f-é.a;'
the Central Government to intervens:
in every such case. ;

Dr. Ranen Sen (Calcutta East):
The hon. Minister read out a report
which ig obviously from the  police,
May I know whether Government
tried to know why the police party,
insteag of resorting to firing, did not
take resort to tear gas shells, and later
on disperse the crowd?

Mr. Speeker: That he har arswared.
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Dr, Ramen Sen: No, he has only
said this much that the condition was
not favourable, I want to know it

the Government of India have in- "~

vestigated into this police report that
the condition was not favourable,

Mr. Speaker: That would be in-
vestigated by the enquiry officer or
body that is appointed there. The
Members should realise that initially
it is a matter of law and order, be it
in a camp; then, too, it is a State sub-
ject, but because the refugees were
involveq in it, I have allowed it. They
ought now to have patience till we
get the report of the enquiry. There-
fore, that enquiry is being made.

Bhri S. M. Bamerjee: That is a dif-
ferent enquiry.

Mr, Speaker: Whatever it ia.

Shri 8. M, Banerjee: Let there be
a parliamentary delegation to report

Mr. Speaker: He should pot go on
making such repetitions.

Shri 8, M. Banerjee: Six people
have died.

Mr. Speaker: What should 1 do
now? This ought not to be their im-
pression that everything that is said
om behalf of the Government is wrong,
and we ought to support the other
side. The enquiry ig being conducted.

Shri 8. M. Banerjee: We do not
support, we want that there ehould
be a proper enquiry.

Mr. Speaker: Order, order. Shri
Mukerjee,

Shri H. N. Mokerjee (Calcutta Cen-
4ral): These unfortunate refugees are
going through a stupendous . and
continuous strain right from the time
when they were pushed out from
Pakistan, ang if they succumb to
certain psychological difficulties when
they feel as if they are coming from
the frying pan into the fire, certain
problemg arise which require to be

Pub lic' Importance

sympathetically considered. May 1
know if Government has any mecha-
nism for approaching these refugees
in order to persuade them, which
mechanism is operated not by police
agencies or by District Magistrates,
but other kinds of people who can
make an impression on the mind of
the refugees?

Shri Tyagi: This suggestion is very
much in my mind I may assure the-
House that in spite of the lapses om
part of the refugees they are mnot
going to be blacklisted. But what 1is
expected of them is that they must
abide by the camp discipline, etc, The
hon. Member has given a good sug-
gestion. Quite a number of non-offi-
cial agencies have come forward to
render service to the refugees. They
are not being treated as prisoners or-
anything like that; they are being:
treateq ag citizens and the persuasion
process is amply being employed.

Shri Mohammad Elias: May I know
whether the Government has examin-
ed the proposal of Mr Satish Raj
Gupta and the other left parties who.
have submitted a memorandum for
the rehabilitation of these refugees mn
West Bengal itself because there is
enough scope to rehabilitate all these
refugees in West Bengal instead of
sending these refugees to differens
States?.. . (Interruptions.)

Mr. Speaker: He is only to put &
question and not make a speech,

Shri Mobammagq Elias (Howrah):
This statement regarding firing is very
much shocking to all of us.

Shri Tyagi: Shri Satish Chandra
Gupta is a personal friend of mine
and when I went to Calcutta I called
on his house and had a long talk
with him. I have taken note of all the
points he had to give about this pro-
blem. But I must confess to the House
that not only the West DBengal Gov-
ernment is against the idea but I
also feel that once I start putting
camps in Wedt Bengal it will be diffi--
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[Shri Tyagi]
-eult for me to maintain and keep the
.Bengalis outside in distant places;
they: will all like to stick to West
:Bengal because they love their lan-
guage so much that they would not
%0 to any other State.

Shri H. P. Chatterjee (Nabadwip):
‘The Minister has given a version of
the persons who fired. But has he
-ascertained the version of the persons
*who have been fired upon? 1 would
-ask him to enquire what they have to
say about this, Would he hold any
-enquiry personally or would he allow
an enquiry to be held by a deputa-
“tion of Members of Parliament?

Shri Tyagi: May 1 inform the
"House that I have been having hour
to hour information through tele-
‘phone as well as on telegrams; when
these refugees deserted the camp, I
-got information; when they reached
the station I got information; I got a
message when they squatted on the
rails. It is not the version of the
_police alone; the Deputy Commis-
sioner was there and one of the Min-
isters was also present. It is their ver-
sion that I have given... (Interrup-
tions.)

Mr. Speaker: Whether he proposes
to form a committee of Members of
Parliament—that is what he wants to
know.

Shri Tyagl: There is no such inten-
tion.

12,25 hrs.

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

(QuEry)

Mr. Speaker: Papers to be laid....
(Interruptions.)

Shri  Nambiar (Tiruchirapalli):
“The question about Heavy Electricals,

MAY 27, 1964

for Adjournment and g3

Calling Attention Notices
Sir.... (Interruptions.) One ML.A.
is fasting.

Mr. Speaker: When I have disallow-
ed an adjournment motion and infor-
mation has been conveyed to the hon.
Member, I have told them that this
is not the manner in which it has to
be raised.

Shri Nambiar: Tell us the reasons.
Mr. Speaker: No, Sir.

Shri Mohammad Elias (Howrah):
Regarding another adjournment mo-
tion with regard to Indian nationals
in Burma....

Mr. Speaker: Has he not received
any intimation?

Shri Mohammag Elias: No,

Mr. Speaker: I will have the inti-
mation sent to those Members who
have not received it. I have allowed
no adjournment motion. The calling
attention notice which I allowed—
that was what I just allowed.

Shri H. N. Mukerjee (Calcutta
Central): If you can say whether
the other adjournment motions for
which alternative calling attention
motions also have been given would
be considered by you so that the call-
ing attention might come up later...

Mr. Speaker: I have kept some of
them pending and they will be in-
formed when I decide what to do with
them. I might have received more
than fifty notices today and I cannot
recollect which one of them I had
dealt with,

Shri S. M. Banerjee (Kanpur): Sir,
one word. While rejecting the calling
attention notice on abnormal rise in
prices, it has been stated here that
the motion had been rejected because
an unstarred question had been ad-
mitted for the 2Znd June, 1964.

Mr. Speaker: I have not seen this.
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Shri 8. M. Banerjee: It is from this
.Secretariat; signed by M. C. Joshi,
supposed to be one of the Under
Secretaries. . - . (Interruptions.)

Mr, Speaker: That did not form the
subject-matter of any adjournment
motion.. . (Interruptions.)

=t T §aE TR (TITEH):
wgU € FoFTw 9T N1 T wnr g
we 1, 2 47 |

Shri Dinen Bhattacharya (Seram-
pore): An explosive situation is pre-
vailing in West Bengal.

Shri S. M. Banerjee: There has
bern the Centre’s failure... (Interrup-

tions.)

Mr. Speaker: They should not
continue interrupting in this manner.
If I do not agree with him...

Shri 8. M. Banerjee: You have
agreed with me,

Mr. Speaker: I have not agreed: I
had not allowed that calling attention
notice. 1 disallowed the adjournment
motion.

Shri S. M. Banerjee: The Centre's
responsibility is there.

Mr. Speaker: Who is to decide?
Somebody has to deride... (Interrup-
tions.) If the hon. Member continues
in this manner. 1 cannot tolerate
that. I have asked them to keep
order three or four times. If he has
anv grievance he can write to me. I
cannot argue about the notices here.

Shrimati Renn Chakravartty (Bar-
rackpore): Sir, it was a very impor-
tant question to disappearance of rice
from West Bengal shops. That was
an adjournmert motion which you
have disallowed. We want to know
whether the same motions tabled as
calling attantion motions have been
disallwed.

and Calling Atten-
tion Notices

Mr. Speaker: The hon. lady Mem-
ber must realise that I cannot remem-
ber each and every calling attention
notice that may have come to my
notice and the orders that I have
passed on each of them, I have always
requested hon. Members who dis-
agree with me either to come to me
so that I can explain the reasons. But
if some hon. Members are not prepar-
ed to come, they can write to me and
I will give a reply. But that is not
the manner in which reasons can be
discussed here indefinitely.

Dr. Ranen Sem (Calcutta East): I
have also tabled a calling attention
motion on the same subject—total
disappearance of rice in West Bengal.
We have not received any intimation
while he has received some intima-
tion.

Mr, Speaker: He must have
that earlier.

sent

Dr. Ranen Sen: No, Sir; he sent it
yesterday.

Shri S, M. Banerjee: I sent it ear-
lier, from Calcutta.

Shri U. M. Trivedi (Mandsaw ). On
the question of refugees from Burma
a calling attention notice has been
given. I would like to know whcther
that matter will be taken up in the
course of the day.

Mr. Speaker: T will have the infor-
mation sent to the hon. Member. The
Secretariat should send intimation to
all the hon, Members who gave Do-
tice and who have not received any
information so far.

Shri Bade (Khargone): ....*

Mr. Speaker: Order, order....(In-
terruptions.) This will not be ree
corded.

*Not recorded,
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12.31 hre. |
PAPERS LAID ON THE TABLE

InpiaN TELEGRAPH (2ND AMENDMENT
RuLes)

The Ministry of Law and Minister
of Communications (Shri A, K. Sen):
I beg to lay on the Table a copy of
the Indian Telegraph (2nd Amend-
ment) Rules, 1964 published in Noti-
fication No. S.0, 1050 dated the 28th
March, 1964, under sub-section (5)
of section 7 of the Indian Telegraph
Act, 1885. [Placed in Library, See No.
LT-2884/64]. )

NoTrricATIONs UNDER ALL INDIA SERVI-
C€ES Acr AND DEFENCE oF InDia (ErcETH
AmeENDMENT) RuLEs

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi): I
beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-sec-
tion (2) of section 3 gf the All
India Services Act, 18651,
malking certain further
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954:—

(a) G.S.R. 182, dated the 30th
November, 1963,

(b) GSR. 484, dated the 28th
March, 1964.

(c) GSR. 485 dated the 28th
March, 1964

(d) G.SR. 486 dated the 28th
March, 1964,
[Placed in Library, See No.
LT-2885/64].

(i) a copy of Notification No.
G.SR. 525 dated the 4th
April, 1964 making certain
further amendments to Sche-
dule III to the Indian Police
Service (Pay) Rules, 1064,
under sub-section (2) of sec-
tion 3 of the All India Ser-
vices Act, 1951. [Placed in
Library, See No, LT-2886/64].

ox

(iii) a copy of the Defence of
India (Eighth Amendment)
Rules, 1964 published in Noti-
fication No. G.S.R. 710 dated
the 1st May, 1964, under sec-
tion 41 of the Defence of In-
India Act, 1962. [Placed in
Library, See No. LT-2887/84]."

Rice-Mnuuwe  Inpustry (REGurATION
AND LICENSING) AMENDMENT RULES

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A, M, Thomas): I beg to lay on the
Table a copy of the Rice-Milling In-
dustry (Regulation and Licensing)
Amendment Rules, 1964 published in
Notification No. G.SR. 747 dated the
16th May, 1964, under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1958,
[Placed in Library, See No, LT-2888/
84].

OnpERs OF DELIMITATION COMMISSION

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
I beg to lay on the Table a copy each
of the following Orders of the Deli-
mitation Commission under sub-sec-
tion (3) .of section 10 of the Delimita-
tion Commission Act, 1962:—

(i) Order No, 21 determining de-
limitation of assembly consti-
tuencies in the Union Terri-
tory of Pondicherry published
in Notification No. 5.0, 1510
dated the 2nd May, 1964
[Placed in Library, See No.
LT-2889|64].

(ii) Order No. T determining deli--
mitation of parliamentary and
assembly constituencies 1in
the State of Kerala published
in Notification No, 8.0, 1610
dated the 7th May, 1964.
[Placed in Library, See No.
LT-2890]64].

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of :larl-
fication, Sir, with regard to item
(ii) here, in view of the ambiguous
answers given by the Government in
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to Bills
the last session. Does this indicate a 1
firm and final decision taken by the
Government to hold the general elec-
tion in Kerala next year?

Shri A. K, Sen: This has nothing to
do with the holding of general elec-
tions. This is only with reference to
the question of delimiting the parlia-
mentary and assembly constituencies
by a statutory commission, namely,
the Delimitation Commission,

1233 hrs o

PRESIDENT'S ASSENT TO BILLS

Becretary: Sir, I lay on the Table
tollowing four Bills passed by the
Houses of Parliament during the last
‘Session and assented to by the Presi-
dent since a report was last made to
the House on the 6th May, 1964,

(1) The Appropriation (No. 3) Bill,
1964.

(2) The Taxation Laws (Continua-
tion and Validation of Recovery Pro-
ceedings) Bill, 1964,

(3) The Indian Railways (Amend-
ment) Bill, 1964,

(4) The Drugs and Cosmeties
{Amendment) Bill, 1984.

2. Sir, I also lay on the Table copies,
duly authenticated by the Secretary
of Rajya Sabha, of the following ten
Bills passed by the Houses of Parlia-
ment during the last Session and as-
sented to by the President since a
Tenort was last made to the House on
the 6th May, 1964:—

(1) The Armed Forces (Special
Powers) Continuance Bill
1964.

(2) The Public Employment (Re-
quirement as to Residence)
Amendment Bill, 1964.

{8) The Dakshina Bharat Hindi
Prachar Sabha Bill, 1864

Constitution (Nine-
teenth Amendment)
Bill
(4) The East Punjab Aryurvedic
and Unani Practitioners
(Delhi Amendment) Bill,
1964.

(5) The Goa, Daman and Diu
Judicial Commissioner’s Court
(Declaration as High Court)
Bill, 1964

(6) The Indian Coinage (Amend-
ment) Bill, 1964

(7) The Industrial Development
Bank of India Bill, 1964.

(8) The Oil and Natura] Gag Com-
mission (Amendment) Bill,
1964,

(9) The Durgah Khawaja Saheb
(Amendment) Bill, 1964,

(10) The Advocates (Amendment)
Bill, 1964.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1964-63

The Minister of Planning (Shri B.
R, Bhagat): I beg to present a State-
ment showing Supplementary De-
mands for Grants in respect of the
Budget (General) for 1964-65.

12.34 hrs,

CONSTITUTION (NINETEENTH
AMENDMENT) BILL*

The Minister of Law and Minister
of Communications (Shri A. K. 3en):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India,

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

*Published
_dated 27-5-84.

in Gazette of India— Extraordinary, Part II, Section 2,
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Shri P, K. Deo (Kalahandi): On a
point of order, Sir. I beg to submit
that besides infringing the wvarious
democratic conventions and prece=
dents, this Bill contravenes the very
fundamentals of democracy. This Con-
stitution (Nineteenth Amendment)
Bill is a carbon copy of the Seven-
teenth Amendment Bill, which has
been negatived by the collective wis-
dom of this House. This Bill has got
far-reaching effects and tries to rob
the citizen of his right over property
and the poor peasant of his proprie-
torship. In the debate on the 17th
Amendment Bill, warious speakers
from the treasury benches also op-

d it
' Mr. Speaker: He should come to his
point of order.

Shri P. K. Deo: 1 am coming, Sir.

Mr. Speaker: He should come to
“hig point of order first and then ex-
plain it

Shri P. K, Deo: My point of order
is that it is the inherent prerogative
of the Chair either to disallow it or
allow it to be introduced. because
your function is not just to interpret
the comma, semi-colon, etc.

Mr. Speaker: It may be the prero-
gative of the Chair, but what s his
point of order?

Shri P. K. Deo: Government can-
not bring it back in a different name
under the pretext thaf it was a snap
vote,

Mr. Speaker: Can he point out any
article of the Constitution or any
rule? He should come to that now.

Shri P. K. Deo: The various provi-
sions in the Constitution are not there
to be broken for the convenience of
the ruling party.

Mr. Speakér: Which one is broken?

Shri P. K. Deo: The fundamental
right over property. Above the Chair,
it is written: ¢ gy - qrdAT "
It is for you to see that proper de-
mocratic principles are observed. You
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are the custodian ol all the democra-
tic rights.

Mr. Speaker: Is it his point of order
that this chakra should be removed
or I should be removed?

Shri N. Sreekantan Nair (Quilon):
He is shedding crocodile tears oves
the peasants.

Shri Ranga (Chittoor): Question.

Shri P, K. Deo: My point of order
is that when there Ts a national emer-
gency and when the Prime Minister
is not keeping good health, it is al¥
the more imperative that we should
not bring a legislation of this type.
A Government with 43 per cent of
backing of the people is trying to
thrust an unconstitutional Bill of this
nature. (Interruptions).

Mr, Speaker: Rather there ought
to be some limit t6 my patience also.
So far he has been arguing his casa,
but no point of order has been made.
That is not fair. It should come
straight. They want to oppose it.
That is all that they want to say.
They should say it straight Why
should they resort to these things?
Shri Yashpal Singh. -

st gmare Fag (FTaT) @ ey
UEiET. IH WA (X §I F i TE HAET
W Fe s w g fat ore 7 g ww AT
AT SEF. grew d Wi & g S
& TENT FT THT TATILATE | A AT

VeI WEEA - 48 T foar § 7

st mow fag: gt Eow dw
Ldrgra ¥ femr g 40

weTR NEYEY : HH a9y 5 ag
FHATEAE?

*ft e Feg < 8w A Ao
(¥zvaim)

weae WENT - WTET, WTET |
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=t oo fog : Wi TF i WY
AT gL fadgw Gar A £ oY
& o7 % wr fofee §mr ok
GATTT I/ AAT M@ & 1 SEh &
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...
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&F a1 garr f § AW A
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Shri Ranga: Sir, according to me
this Bill is an attack on the Consti-

tution itself and especially the chap-
ter on fundamental rights.

Mr. Speaker: A question has been
asked whether he iz opposing the hon.
Minister.

Shri Ranga: I am opposing him. I
am oppos.ng the very introduction of
this Bill. It is very destructive of
the fundamental rights and it is dero-
gatory to the dignity and status and
position of the Supreme Court which
the founders of our Constitution had
constituted to be the third pillar and
third arm of our Constitution. Se-
condly, it is wrong on the part of
government to have brought forward
this Bill in this shape, if they really
care for the real wishes of Parlia-
ment and for the spirit of democracy,.
especially when this was not allowed
to be proceeded with by Parliament
by the requisite majority that was.
stipulated in the Constitution itself
when it was presented before this
House as the Constitution (Seventeen-
th Amendment) Bill, ag amended by
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{Shri Ranga.]

the Joint Committee. When the Gov-
ernment had the opportunity of giv-
ing a second look into this matter by
Parliament itself, they should not
have called this special session. A
special session would have been justi-
fied if there had been invasion of the
«country. When an invasion took
place no such thing was thought of.
Now they have resorted to this me-
thod in order to destroy the funda-
:mental rights enshrineq in our Con-
titution. I consider this to be immo-
ral and Rajaji thinks it may also be
indecent and it is highly destructive
of democratic privileges of our people.

So, Sir, it should be referred to
‘the jurists of this country and also
the eminent jurists of the World
Jurists' Association to advise us, to
“advise Parliament whether it is legal
or not. Apart from it, we have to
consider whether it is proper and
-conducive to democratic institutions,
liberties ang freedom of spirit that
government should be pursuing this
kind of procedure, after the earlier
Bill had been rejected.

Mr. Speaker: He can make these
suggestions, whether the opinion of
jurists should be secured or not etc.
when the motion for consideration is
made. This is the introduction stage.

Shri Ranga: Sir, you should bear
with me patiently. They should do
it now. It is never too late. Other-
wise, they would be destroying the
Constitution. After they pass this
amendment, it would be too late
thereafter. Then what would happen?
What would be the choice left to the
citizens, those who feel very strongly
that it is an immoral way of pro-
-ceeding, an illegal way of proceeding
against the Constitution, after once
this amendment comes to be passed
in this House? Just because some of
-our citizens rose against one particu-
lar amendment that was passed, there
wag a special legislation passed and
-s0 many people, hundreds of people
‘have been sent to jail because it was
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alleged that they did not show suffi-
cient respect, or they showed distes-
pect to the Constitution. It would be
forcing the vast mass of this coun-
try to resort to .some such procedure
it they were to fail to take necessary
advice from jurists in this country
as well as abroad ang if they were
to proceed with this Bill in this way.

Shri Mohammad Elias (Howrah):
Sir, on a point of order. 1 want to
know whether general discussion can
take place before the introduction of a
Bill. He has started the general
3 .

Mr. Speaker: I decide in favour of
Shri Elias. I hold that no general
discusfion can take place gat this
stage.

Shri Mohammad Elias: I thank you.

Shri Ranga: If the framers of the
Constitution hag no objection to party
mandates and party whips, they
would not have stipulated the special
majorities for the passage of the Con-
stitution Amendment Bills. It is
because they expected all members,
irrespective of their party loyalties,
to exercise their indiyidual judgments
and to the promptings of their con-
sciences, they made it incumbent for
the absolute majority of the House
to permit the passage of the second
reading and for two-thirds of the
members present alone to pass the
clauses and the Bill, and in pursuance
of this procedure the House once had
refused to pass it Therefore, I say
that it is immoral for them to have
brought it forward now. So, I appeal
to the chief whip of the ruling party to
assure the House categorically that
his party does not issue s whip, or
cancels the whips already issued and
gives complete freedom to its mem-
bers to vote as they freely choose to
do and no reprisals or compulsions
will ever be imposed upon them for
the manner of their voting on this
Bill. If the ruling party and its whip
do not choose to give this freedom
to its members and allies—and there
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are plenty of allies for them—and if
they persist in forcing the passage
of this Bill through the House through
their inflated numbers, then we wish
%0 declare that we would not hold our-
selves bounden to recognise and res-
pect this Bill, when it comes to be
mcorporated in the Constitution by
such undemocratic and immoral
means.

In all the democratic countries of
the world, right to property has been
recognised and held sacred.

Shri Nambiar (Tiruchirapalli); Sir,
we must be given the right to ans-
wer also.

Shri Ranga: Is it also a point of
vrder? What is this? (Interruptions).
Is my statement to be treated as @
epeech? 1 do not understand it.

Mr. Speaker: What is the difference
between a statement and a speech?
The statement is a gpeech that he has
prepared earlier which he is now
reading. That is the only difference.
When 1 was about to point it out he
told me that I should have patience.
At this stage only a short statement
can be made. T had allowed him.
Now he is going into the details and
asking for an assurance from the
Minister that he will not issue a whip,
so far as this Bill is concerned. What
hag that to do with the introduction
as such? It has nothing to do, so far
as introduction of the Bill is con-
cerned. Now he might just conclude
his speech.

Shri Ranga: If I were to go into
the subject matter of the Bill, you
say that I should not go into it. 17
1 say something on the procedure by
which this Bill has to be tackled or
say the present procedure is wrong
or immoral you say it has nothing to
do with the Bill. Then what is it ex-
pected of us here? When this Bill
is destructive of democracy and we
are opposed tv it, we must have the
freedom to say why we oppose it. I
have already said it is an immoral
procedure, it is an illegal procedure,
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it is unconstitutional, it is destruc-
tive of the Constitution, particularly,
the third pillar of the Constitution,
namely, the Supreme Court. It is
also destructive of the fundamental
rights. Therefore, we hold ourselves
free to arraign this govermment in
every part of the country, in every
Mohalla anq then say to the people
that they are the enemies of the pea-
sant, enemies of private property, ene-
mies of personal freedom,

Shri A, K. Sen: Mr. Speaker, 1
must confess that I shall not be able
to match professor Ranga in his elo-
guence or in his vehemence against
the Bil] itself. But what I would sub-
mit respectfully for you and to the
hon, House and also to Professor
Ranga is this, that the Constitution
need not be quoteg in support of his
untenable arguments. He hag at‘esnpt-
ed to quote the Constitution to go
against the very principles and direc-
tive guides of the Constitution itself. If
I may quote from the judgment of a
very great judge, he has attempled to
make the river overreach its source.
The Constitution is being quoted 1o
subvert itself, It is no use quoting the
Constitution for such an untenable pro-
position. We are pledged in this House
under the Constitution and also by the
various laws we have passed to bring
about land reform in all its aspects,
to see that every man who tills the
land has a minimum holding......

Shri Ramga: Which is not there,

Shri A K. Sen: . . .and we shall
overcome all obstacles, procedural or
otherwise, if it is necessary, to achieve
this objective.

Shri Ramga: Even constitutional?

Shri A. K. Sen: It is, therefore, in
consonance not only with the spirit
of the Constitution but with its letter
also. It is, therefore, incumbent on
us to see that all technical fetters
which inhibit our capacity to bring
about land reform are completely
washed away.
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Mr. Speaker: The question is:

“That leave be granted +to
introduce a Bill further to amend
the Constitution of India"

The Lok Sabha divided;

Shri Krishnapal Singh (Jalesar):
My vote is for the “Ayes".

Mr. Speaker: Did the machine not
work?

Shri Krishmapal Simgh: It is not
working.

Shri Manrya (Aligarh):
working.

Mr. Speaker: He might also make a
statement. What did he wvote for?

Shri Maurya: “Ayes”.

=t wae Ty fegrelft (woo) -
e 7 gur & 1§ 92T Zamar vy
Igar A F AT R0

It is not
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Shri C. K. Bhattacharyya (Rai-
ganj): There is one neutral light; it
should be green.

Mr. Speaker: Did he press the green
button?

Bhri C. K. Bhatacharyya: I feel, I
pressed the green button

Shri Chandrabhan Singh (Bilaspur):
My button is not working; I am for
"Ayes".

Shri Bateshwar Singh (Giridih): 1
am for “Noes”.

Mr. Speaker: Did he press the
button? Did it not work?

Shri Bateshwar Singh: It did not
work.

Shri Valvi (Nandurbar): The
machine is not working; I am for
“Ayes".

Mr. Speaker: All these statements

weay WEYA © qgT W= | have been recorded.
Divisioa No. 1.] AYES [12.54 hrs.
Abdul Rashid, Bakhshi Bhat ke, Shri Dass, Shri C.
Achal Singh, Shri Bhattacharys, Shri Dinen Deo Bhanj, Shri P. C.
Achuthan, Shri Brahm Prakuh, Shri Desai, Shri Morarfi
Akksmma Devi, Shrimati Brajeshwar Prasad, Shri Deshmukh, Dr. P. 8.
Alagesan, Shri Brij Raj Singh Kotah, Shri Deshmukh, Shri B. D.
Alvs, Shri A. 5. Chakravartty, Shrimati Rean Dey, Shri 5. K.,
Alva, Shri Joachim Chakraverti, Shri P. R. Dhuleshwar Meena, Shri
Alvares, Shri Chanda, Shrimati Jyotsns Dighe, Shri
Azad, Shri Bhagwat Tha Chandak, Shri Dixit, Shri G. N.
Babunath Singh, Shri Chandriki, Shri Dubey, Shri R. G.

Bakliwal, Shri
Bal Krishna Singh, Shri
Balakrishnan, Shri

Chatterjee, Shri H. P.
Chatterjee, Shri N. C.
Chaturyedi, Shri S, N.

Balmiki, Shri Chaudhry, Shri C. L.
Batierjee, Shri 8. M. Chaudhuri, Shri D. 8.
Barkataki, Shrimati Renuks Chaudhuri, Shri Sachindra
Barman, Shri P. C. Chaudhuri, Shri Tridib Kumar
Barua, Shri Hem Chaudhuri, Shrimati Kemals
Barus, Shri R. Chavan, Shri D, R.

Barupal, Shri P. L. Chavda, Shrimati Johraben
Basappa, Shri Chuni Lal, Shri

Basumatari, Shri Daji, Shri

Baswant, Shri Daljit Singh, Shri

Bears, Shri Das, Dr. M. M.

Bhagat, Shri B. R. Das, Shri B. K.

Bhagavatl, Shri Das, ShriN. T.

Bhakt Darshan, Shri Das, Shri Sudhanga
Bhargave, Shri M. B. Dassppe, Shri

Dwivedi, Shri M. L.
Elias, Shri Mohammsd
‘Gahmari, Shri

Gaijraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghoah, Shri N. R.
Goni, Shri Abdul Ghant
Gopalan, Shri A. K.
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Keshi Rem
Gupta, Shri Shiv Charan.
Hanumanthaiys, Shri
Hag, Shri M. ML
Harvani, Shri Anser
Husarika, Shri J. N.
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Heda, Shri

Hem Rasj, Shri
Himatsingks, Shri
Imbichibave, Shri

Icbal Singh, Shri

Jadhav ShriM. L

Jadhav, Shri Tulshidas
Jegifvan Ram, Shri

Jain, Shr A. P.

3 Shrimati
jedhe, Shri

Jena, Shri

Jha, Shri Yogendra

Joshi, Shri A. C.

Joshi, Shrimati Subbadra
Jyotishi, Sbri J. P.
Kajrolkar, Shri

Kakkar, Shri Geuri Shanker
Kamath, Shri Hari Vishou

Khadilkar, Shri

Khban, Shri Osman All
Fhan, Shri Shahnawas
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Vzer, Shri

Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Krips Shankar, Shri
Krishna, Shri M. R.
Kumarn, Shri M. K.
Kunhan, Shri P.

Kureel, Shri B. N.
Lakhan Das, Shri
Lakshmikentharama, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R

Laxmi Bai, Shrimati
Laxmi Dass, Shri

Lonikar, Shri

Mahadeo Prasad, Shri
Mahtab, Shri

Mahato, Shri Bhajsheri
Mahishi, Dr. Sarojini
Maimoona Sultan, Shrimati
Malhotra, Shri Inder J.
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Mengi, Shri Gopal Datt
Menon, Shri P.G.
Minimata, Shrimati
Mirzs, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra

ment) Bill

Raja, 5briC. R.
Rajaram, Shri

Rajdeo Singh, Shri

Raju, Shri D, B,

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabadran, Shri
Ramakrishnan, Shri P, R.
Ramanathan Chettiar, Shri
Ramaswamy, Shri V.K.
Ramdhaeni Das, Shri
Rampure, Shri M.

Mishra, Shri M.P.
Misra, Dr. U.

Misrs, Shri Shyam Dhar
Mohanty, Shri Gokulsnsnds
Mohiuddin, Shri
Mohsin, Shri

Morarks, Shri

More, Shri K. L.

More, Shri §. 8.
Muhammad Tsmail, Shri
Mukane, Shri

Mukerjee, Shri H. N.
Murthy, Shri B. 8.
Murti, Shri M. 5.
Muthish, Shri

Wik, Shri D. J.

Nair, Shri N. Sreckantan

Pillsi, Shri Nataraja

Pottekkatt, Shri

Prabhakar, Shri Naval
Prutap Singh, Shri

Puri, Shri D. D.
Raghunath Singh, Shri
Raghuramaish, Shri

‘Rai, Shrimati Sahodrabal
Raj Babadur, Shri

Rananjsi Singh, Shri
Rane, Shri
Rao, Dr. K. L.
Rao, Shri Hanmanth
Rao, Shri Jaganatha
Raso, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rejagopals
Rao, Shri Ramapathi
Rao, Shri Thirumata
Rattan Lal, Shri
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Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivapprghassan, Shri KU,
Sonavane, Shri
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AYES—Conzd.
Swaran Singh, Shri
‘Tantia, Shri Rameshwar
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. 5.

ance) Amendment Bill

Veerappa, Shri

Venkaish, Shri Kolls
Venkatasubbaish, Shri P.
Verma, Shri K. K.
Vidyulankar, Shri A. N.
Vijaya Ananda, Mahara|kumar

Soundaram Ramachandran, Tombi, Shri Vimla Devi, Shrimati
Sheimmt Tripathi, Shri Krishna Deo Vishram Prasad, Shri
Soy, Shri H. C. Tuls Ram, Shei Vyas, Shri Radhelal
Brinivasan, Dr. P,_ Tyagi, Shri Wadiwa, Shri
Subbaramsan, Shrl Uikey, Shri Warior, Shri
Subramanyam, Shri T, Ulaka, Shri Ramachandra ‘Wasnik, Shri Balkrishna

Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.

Vaishya, Shri M. B.
Varma, Shri M. L.
Varma, Shri Revindre
Veerabasapps, Shri

Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yajnik, Shri

Yusuf, Shri Mohammad

NOES

Badrudduja, Shri
Basant Kunwari, Shrimati !

Kohor Shri
Bhanu Prakash Singh, Shri Lahri Singh, Shri
Whawain, Shri Lakhmua Mahsnanda, Shri

Bheel, Shri P. H.
Chaudhary, Shri Y. S.
Deo, Shri P, K.
Gayatri Devi, Shrimati
Ghosb, Shri P, K.
Himmatsinhji, Shri
Kapur Singh, Shri

Mr. Speaker: The result of the
division is:

Prithvi Raj, Shri

Ram Singh, Shri

Agyes: 318; Noes: 31
The meotion was adopted.

Shri Ranga: We walk out as a pro-
test the failure of the Chief Whip to
give the assurance not to issue a whip
and the challenge hurled at the pea-
sant masses by the Law Minister.

Bhrl Ranga and some other thon.
Members then left the House.

Shri A. K, Sea: Sir, I introduce the
Bill.

12.56 hre.

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL—contd.

Mr. Speaker: The House will take
up further copsideration of the fol-
lowing motion moved by Shri Mehr

Kamnij Sjoghli, Shri

Masani, Shri M. R.

Rajyalaxmi, Shrimat

Reddy, Shri Narasimha
Seth, Shri Bishanchander
Shashank Manjari, Shrimai
Shastri, Shri Prakash Vir
Singh, Dr. B, N,

Singha, Shri Y. N.
Singhvi, Dr. L. M.
Solanki, Shri

Vijaya Raje, Shrimati
Yashpal Singh, Shri

Chand Khanna on the 6th May, 1984,
namely:—

‘“That the Bill to amend the
Slum Areas (Improvement and
Clearance) Act, 1956, as reported
by the Joint Committee, be taken
into consideration.”

Shri Balmiki was on his legs. He
may continue his speech
sitareey (w=f) : F frwdr o
# a1y F={t @7 (gare Tav wwrs)
Futg faa F wraw § A9 g w7
T 47 % W F FRROF § "0
=y aferdi & o 3fg & W & A
g g T AT A @ g frag
UF T TFT 97 @Y & 1. T 5
o =T 237 #7 wEETa .0 qEl
3§ wrag vy § P fag am,
g AT I FT qa" MWW E )
faqesT 39 st & faw ST ardior
&at & 7 & W <t afeaqt § ov 7
T A E AT AR qqrEa F @
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A At F o W AT
AT Arnfrs fam a8 g €
T & 1 9 IHSHTT IO
FT T | ATHIOT SET F Qe gl &,
draq araw &, faesfa &7 U9 &
1% A9S drEw qgr Gar ey T
T g A et T & A § 9wy
g9 agi sy W § | Afww ag @ fE
e aramEl § av freeafs @
QAT T 7 & T q1F 7 g1 q6dt
4, ag A T8 g% & 1 afk gax W
far Sty WY AT GE F IAET
I T 9% W T AFT FT
s oy stvay &Y s A ey A
F =T @) T afew I F wAw R
T F g W X TEaE, Fwedl,
FIAYL, YT TN F Y 59 a7 I7
afiat # 3fg & @ &, ag 7 Ot |
BYZ JAR-aE 7 VT, FET AL
F1 SYETET 3 & WA aw FRA T,
AT aAi F 3 v T & quaRdr
2§ fowmder s Sedta #1 @ #1
Ieora e i & frr a1 gE
e Fe1 Ty § f gt agw ¥ s@mE 9
F1agi & vErE 7% 7 GaF ¥ ¥ S
STy, T gae WY e Y faan
T g & wamar § 5 awi § o7 9%
T WTEE AT #1 AST FT 90,
TRl 9 FAT T T, VI |/ 075
§ 7Y, 91 U A 7w IR F
ofraT A9 F araw ¥ T, @G P
AN AT TF g AT T TFT
FIAT T 1 7y aferai fow A &
% W E, § 9w § T uF fawe
9 8 1 3% yae Y feay W 2,
Ut FaEEaT & fFay o 0 &
e g fF g sFre a7 afemd @t
qfa a8t w7 v 1 Ffew qw faw &
T ot A A A & ey, 5w F
W aE ¢

Clearance) Amend-
ment Bill

13 hrs,

=« faa #1 faeett aw & difvm 7
Tq F7 g} 20 F fay oF sew 6K
faen #r faor @y sy foww 9w
STF JWIT 27 §F | WIS 1L AW F
o= T afEEl § A e Wl
#1 faiw gfaed &§ &1 @ § 0
TS wgwar 1 @1q g 5 ogw faw &
T o afoet § oga AR 6w
FT FIH &7 G AT q@7 F WY Tl
F Fe ¥ far e far s
Afet qfere ag & fF 57 ol & faar
AT F # grud 9 I
ST 9w fan shvar @ fF F wrg
<t qfed &, St i & §, 9wl
o 7t afeal & w3, 7w F
W=, T TR F A= @ 1 T
SawaT Y AT § fF o gax oA R
@ & i oY 1< & 7 FiA) & gure
T, TG FT GO TGIT { GER FLH,
Tl FHL BIE AT qE F F7 MW
%, T@ F19 &1 fFay oy, afea
T g A oY qH g2g & 1 AT
WTE 9 T8 ¥ &t 931 A7y § S
fa¥, fadmse o= gw Tiger o &
e gw aworaE & AT A E, T
EATY W9 g, SEA-aed F ared
T T & g1 qU9 g I9F waw
T Yo & Afed, faauwe 99
it & ok 9 o g, g &
gefadia & ar TemEE & o

ot T @ R faew o &
e & 3o wr ¥, fadmEe AR
g ¥ 7 FX AT § | 69T g TW
awE & @ & fw F1 AT daw F
TATFHT A FhaT § AR A<y Afeai
7 WS § 1 F A et A w e
T o e §fF oI Aw
F1 favgec O O TiAl § oF2
@Y & far 3] 9y ey fwar o

II0
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st aean]

7 sEwaT A § 5 g dgE s
A 39 5T A § 58 ag ¥ Awil A
s 24 v ) FHEgw 7 A afeat
F % # famrT o7 gU, TR 9 A
FT FEHSA E1 AT A Afedl 1w
& ag wT § 5 o= afedt ¥ A
ey wrEdl § 4 foaet 1 gw 98t /90
qFY & TET AU, ATHT FT AT W IETE
&L gEL WG q@W FT TEH F4,
X 98 F19 OF a0 & Jaar g, g
afy meawr gt g

faduest a8 T F wRT S
wiT & 7@ § 7o oy a9,
g af ¥ § foelt ® &, worea § oY
£ 3 g ad & 1 710 & A
w17 oy § Sl g g g 1 e
7 o qgy # ¥ gt § dod § qgv
i gEy wiamfat @ awda
g% a1 war son fF T8t W ow faaa
w1 fra arer @de 93y T
§ Wt ¥ o fadw TET LA 92
AT AT T ST AT OaEET FT
o 1 ¥ g @ A, 7w sfafrrad
adF #t frr F@m g AR galey
fre=r w7 g F ot ST e
& WU 9T AT AT g, weEE
STETT F T ATAAT & I AU g A
F1 frarn srawrs  FF 9® o9 il
& for s &7 wavw 7T &, S AT @
FRrAae AT T ag
TET ATEATE F I T S 1 IH e
g3 FHET Y | 7 ¥ 99 & g
3@ 1 faqw § B @ 19 w0 A=
®1, 9g & Fwrs Jvm wrg & a1 gE
Y, & "I g, TR WA X 7 afeqal
¥ qEET 9T § | 99 &Y ¥ ogwY §
XRTAT STAT & g AT & ava A €,
TN F "aT 7gY § | & /Wy qgr
g% 7E 1@ "y & | T o A Y
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wTaEFAT § | gy g waw, afed
wet &t g wY Y

# Fg1 g g 1% Sy sy &
oA WEET &0 F Hy wr=ee
agi faedt & gom 41, gHIX [} F
T WIS Wq 4, HIK AT HefT At 7
eaTa wistaa R 9t F giemt #1
fadiesT @ed W wieEl #1, W
waf «rit #1 wrarg & Fd o 3 FT
wog fFar oy, s v MY gwa@ F
sa=8 frar ard, 99 & 9T 71 &
THTT § AT TATH FT Je2T F1 0L

8 fedwst v @ & @
saat & 6 57 O #7557 e far
T 1 5T Ty aferar # greife
g 7o @ & 7=y afeai & afew =7
ap€ ar s wgfy § s oY)
i fawelt & €Y, forw & ar¥ ¥ ag frdas
g orafagi R A IR AR FE |
T[T [T F AT U & HIC ATA
g & P gt s Erdt fr A R
LT LA R AEW@E | AITET F
fa wifs v &1 frdt o @
HIGT FTT AET & & I W IS
ST R | g Taw qeard, faewa
Frar e, g F1 e §,
IR HIT G woAFTAT FEY F1 Faremrfeari
9T &7 AET fauy WA | 9% 1 e
a2 w @v @, 98 fly @ @ fwar
ST & | e WY agd g § 1 9)
WY Fgr T g e A1 gY@
qz Zrgw &1 qaar ondw, afew ¥
fraz o wrgan g fF forr afeaal &
o F1 v § G2 fF o
Tgi qraE afEd v § § dfew
& e §F § ofew fRe it oAt @
T¥H & T G & FTO A1 JEL T
& Wa" A g W FTOT AT qrET
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w7 FT @I W FAT § AR I A
HETE T HIT w1 Eav AL v srav
21 & s g B o=t o T w
NaH §, W& 7T AT 7 Aot afeat €,
WA IS Ry D @R
zafaq ga 9 AT qd S fady
= E |

wgi aF gAY freelt #1 @y @,
forr ot aferat # gt Wi @ €
T TG T &M § TIH AAAT € | TG
Faw gofay g 5 sarrae afewar
agt @€ qfam & W= §, 9@ 1%
#rax §, 3 s & a7 Forenm
T & 1 W Wt T HET g Tt
FETEUT FC H FATHA 2% F1 STIHHAT
21 ol qeETAT A § qgi e faE W
zrEyT Afew g7vegw Frd o s
THeT T TR A o AT wEY
BT a0 DA FTF T F1 gAA
T AT A g

WET qF TRT ATl T o= g,
gaTQ = afedt F1 o9w A wwe
T &, g WA st o afreat w7
s ot 99 F q19 & 1 7T A eam
srAx & fF 99 Wt wrarw Afagt &
T & 9 917 IAT g At FET AT
f fadrwee i aferdl & s game
®Y & 37 o fadw sarr feaw s
T 39 F1 ¢F ey &K wdE w5
9% & Pt @Y & 1 A &
wamar § Fr w18 frd s A fear
ST @ 1 A ar AT o7 re § Afr
I 9 waw T e oA g &
ST SAT AR FAT vEar g
gt aX gt T fadw e & @ g
Agi TS &1 AT T AE AIITHT
fadiT @0 4 Tg T T AT IR A
ATy | O T R A qgF 7< F T
T W ww § T@F X A A W
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P, FTegTew, sgfafadfedt ar
a® ® & WX wEgde e
g, 3 7 ferd ol &7 vE X |
R R T ¢ W AR e e
fear s 1| gafae & 5 A A w5
S WIHTAT T AR g

TuAFmEfFEEmis FA &
fordr s anrfers o S ET & AR
9T F T FA F faq woE fear
w1 & e § g ey afemat
& gafaw ST gER FT W T@R
ST 1T A ¥ | wigl O ww ATt
T T & IR T AT A e
I G fraiet ¥ i fadiw #<
9 o Ay froiRl & fEod
F1 & wrw &1 4 fadw w7 ¥ feonm
Fferer et g FOF F1 @A 2
T OF AT AR ¥ AW A
¥ wq wrw g fv faw #str &1
T qy a1 Re wAT 2 wEw fa
FH T FH Jooo WIT SUET § T4TAT
konomﬁmﬁwwglm
faeett # off g Tt g’ =7 ¥ S+ T
TEC & | AAE WAt wgem SO
I s 37 FY wEwear € 3%
feafa 7€t fase & A1 4@ WX T@ER
F1 FI1E w37 Fa7 Jomr (LT A1 72
TIEY FT QMR qETA g AW |

# s § e o afeal # quie
Y I T 7 9 | A g A
% ag ot - & e 9 wredl
T T Y 7 TR O & Sy S |
T gE¥ T Farar T § fF gey faen-
T gTFTL FFENT AT qFTH HIfErE
FT | g WY 5qTH A AT AAAFATE |
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Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I welcome this Bill
It is a Bill with broad socio-economic
objectives. It is a very very human
Bill. I would say that this Bill con-
tains many humanitarian overtones
and undertones. I am glad that this
Amending Bill has been brought
forward to correct the bottlenecks
that have been found in the original
Bill.
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There are two observations which
I wish to offer on this Bill My first
observation is this. These slums are
not to be found only in big cities
whose names have been reeled off by
some of my hon. friends, namely,
Delhi, Nagpur, Raipur, Calcutta,
Bombay, etc. These areas are the
worst slum areas. They are a disgrace
to urban life and a disgrace to the
conditions of human living in any
part of the world, But those of us
like you, Sir, who have fought the
election and who have visited mnot
only big cities and small towns, but
also villages, will be convinced of
the fact that slums exist even in
villages where you will find 50 or
60 families living. Slums are a
remainder of the inequalities which
exist in our country and those are to
be found not only in big cities but
also in villages and big towns and
small towns, * b

Now, are we going to stop this prob-
lem by bringing forward this Bill?
Perhaps this Bill may be an indicator
of the way in which we should work.
It may show the path. It may be a kind
of pioneering attempt But I would
say that this Bill should proliferate
and multiply. This Bill should be
the parent of Bills which are going
to be passed by our legislative assem-
blies in this country and also which
are to be made use of by our newly
sprung towns and in those panchayat
areas where the Panchayati system
works,

So, I would submit very humbly
and respectfully to the hon. Minister
that he should, after this Bill has
been passed, circulate it to all the
State Governments and ask them to
pass similar Bills. So far as the big
cities are concerned, the Central
Ministry should alse formulate the

model Bill and offer suggestions for-

this purpose. That is something not
only for cities which have a popula-
tion of 3 lakhs and more but should
also be meant for towns which have
a population from 25,000 upwards.
at the same time, the attention of
the zilla parishads, block samities and
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panchayats should be drawn to the
sub-human standard of living which
goes with living in these slum areas.
That is my first point,

My second point is this. Our Gov-
ernment is a very generous Govern-
ment, a very charitable Government

and a very tender-hearted Govern-
ment.

Shri Bhagwat Jha Azad (Bhagal-
pur): And a tender-hearted Minister,

Shri D. C. Sharma: Unfortunately,
when it comes to dealing with men
of property, men of wealth, men of
means, and men of substance......

Shri Sham Lal Saraf (Nominated-
Jammu and Kashmir): And men of
position.

Shri D. C. Sharma: ..,.our Gov-
ernment becomes a Government of
‘do-gooders’—I can use that word,

which is a very good word now. But
when it comes to dealimg with people
who have come from East Pakistan
and do some kind of wviolation of
rules or when it comes to dealing
with persons who are dispossessed or
who are living in sub-human condi-
tions, our Government at that time
show their might. I think that it
should be the other way round. The
tenderness of the Government should
be extended to those persons, to the
unfortunate specimens of humanity
living in my country, and the might
should be reserved for those persons
who are becoming richer and richer
every day, who keep three types of
ledgers, who conceal their income
and who evade the taxes. Our Gov-
ernment have no power to lay their
hands on those persons; they are
thriving, they are flourishing and
they are poing from strength to
strength. But what is the position in
regard to these slum-dwellers? What
have our Government done for them?

The hon. Minister is one of the
noblest men I have seen in my life.

The Minister of Works and Housing
(Shri Mehr Chand Khanna): What
is wrong with me?
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Shri D. C. Sharma: I am proud of
being known to him. Of course, he
would not call me as his friend. But
I want to ask of him one question.
Why does he not want the Govern-
ment to make the first move, or the
second but only the third move? I
would say that all these bastis, all
these slums
should be taken over by Government
straightway. Of course, our Consti-
tution provides that we should give
themn compensation. We should give
them compensation and take over all
these slums and other places and
build houses on them, or tenements
on them—you may call them by any
name you like—and then give these
slum-dwellers the right to live there.
I want Government to become a land-
lord, and a landlord of a generous,
noble and humane kind.

An hon Member: Not a landlord in
the sense in which Shri Ranga wants.

“Shri D, C. Sharma: And I want
Government to do away with these
land-racketeers, and to do away
with those persons who have been
making ill-gotten money out of the
sufferings .and needs, and I should
say, also the helplessnesg of these
slum-dwellers. What does the hon.
Minister say in regard to this matter?

He says that the owner will be
asked to develop the land and im-
prove the land, and he will be asked
to do all these things. It he does
not do so, then after some time, the
land will be taken over, and he will
be paid snme kind of compensation.
1 do not understand which landlord
is there who will let go this golden
goose which gives him monzy with
no end.

Therefors, T would say that judging
by the socialist pattern of society and
by the socialist principles which we
hold dear, Government should come
forward with a measure to the
effect that all these basti should be
taken over by Government and
should be developed by Government.
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The third point that I want to
make is this. I take it for granted
that this Rill will be passed as it is.
Perhaps, some time may elapse
before by suggestions will bear fruit
and some dynamic person will come
forward 1o take over these lands.
But till that happens, I think this
Bill will be passed and it will be
put into operation. The problem
here is this. Here is a landlord who
wants to develop this piece of land;
he wants to improve it, and the kind
of improvement which he can intro-
duce has been very well enumerated
in this Bill, I would like to ask
how the rights of the tenants are
going to be protected. If my hon.
friend tells me that the competent
authority is there to protect his rights
and that the Administrator is there to
see to it that the tenant will rot suffer,
I would say, without being disrespect-
ful to any civil authority in this
country, that that is a wvery poor
safeguard for the rights of the ten-
ants, Why is it that our land
legislation is not being implemented
fully? It is because most of the
persons who have to administer this
land legislation are themselves land-
lords. So, so far as these poor peo-
ple are concerned, do you mean to
say that these competent authorities,
or these white-collared gentlemen—
some of them are very good; I do
not deny that they are good—are go-
ing to have any compassion in their
hearts for these poor slum-dwellers?
Will they ever go near them. Wil
they ever shake hands with them?
Will they ever like to wigit those
places? Certainly not. Therefore,
the problem of eviction will not be
solved by entrusting it to these big
officers of ours for whom I have a
great deal of respect.

So far as the problem of eviction
is concerned, I would suggest that in
every basti and in every katra or
slum, Government should constitute
a committee of social welfare work-
ers. That committee should be the
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guardian and the sentinel of the
rights of these slum-dwellers, Justice
is a good thing, and our country is
known for its justicee. But you must
also know that the administration of
justice does make some difference
between a rich man and a poor man.
It is not always that the poor man
wins against a rich man. Therefore,
1 would say that proper and unshak-
able safeguards must be provided to
these persons for not being evicted
from their places.

Another point that I want to make
is this. Now, there are certain things
which have to be taken note of for
the purposes of giving some right to
these persons. May I submit very
respectfully that in this Bill there
should be some provision by which a
slum-dweller can also become the
proprietor of the tenement or house
which he is occupying. Of course, I
do not think that the hon. Minister
will be able to change this Bill in
accordance with my suggestion. But
he may bring forward some other
Bill at some other time incorporating
this provision, Of course, you have
given this right to the low-income
group people; you have given this
right to the middle-income group
people; you have given this right to
the high-income group people also
because they can build their houses
by taking loans. After paying those
loans in easy instalments they car
become masters of the houses. Why
should these slum-dwellers alone
remain always tenants? Why should
they not be placed in the position of
low-income group people? I would
very respectfully submit that, if pos-
sible, you will kindly introduce it in
the rules so that a slum-dweller may
be able to own the house after some
time, after repaying the loan in
instalments. It does mnot matter
whether the house is owned by an
owner or by the Government. Some-
thing of that kind should be done to
these people. To be a slum-dweller
is not the result of one’s karma in
the past life or in this life. Hindu
philosophy teaches us to iranscend
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our karma, If I have committed sins
in my past life, Lord Krishna says
that I can overcome these sins and
social defects. Therefore, once a
slum-dweller should not always be
a slum-dweller. I hope the hon
Minister who is a very ingenious and
experienced person in these matters
will be able to bring this about in the
case of the ownership of lands.

I must say that it is not only the
slum-dwellers who are there; there
are also, what are called, the jhuggi
and jhompri walas, 1 must submit
very respectfully that the hon
Minister has taken note of their needs
also, Provision has been made for
the construction of 50,000 dwelling
units, Those units are to be divided
into three classes—those for Govern-
ment servants and employees of local
bodies, for migrating labour, and for
others who do not come under these
categories. Each one of them is
given a proportionate piece of land in
order to build. For this, it is believed
that about Rs. 6 crores will be requir-
ed and central assistance will be
available to the extent of Rs. 4 crores.
This is all very good. I hope that
the rehabilitation of these jhompri and
Jhuggi dwellers will also go hand in
hand with and will be part of the
general plan, I will take only two
more minutes and I will finish.

There are certain slums of which
we know a lot. But there are certain
places which are called katras and
bastis. 'They are also slums of a
kind. I would say that some plan
should be drawn up for the improve-
ment of these Kkatras and bastis.

My last point is this, We are hav-
ing in our country, what we may call,
rural industrialisation so that people
do not migrate from villages to cities,
go that villages become self-sufficient
in terms of employment potential for
agriculturists and non-agriculturists.
I would say that so far as these slum
areas are concerned, they should be
provided with all those amenities
which are necessary. If necessary,
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they should be given a school; they
should be given a dispensary; they
should be given a panchayat and they
should be given a children's park
They should be given all those things
which are given to other areas. They
should be given a market also. If
mecessary, it should be seen to it that
there is some kind of rural industria-
lisation scheme put into operation.
In other words, we should not think
of slum-dwellers only in terms of
tenements. We should bring a com-
prehensive approach to bear upon
their problem. We should not only
solve their problem of housing, but
also education, sanitation, employ-
ment, and all other problems. I am
sure that the hon. Minister who has
gone to take his lunch will loock into
21l these things and will try to give
the slum-dwellers, the dwellers of
katras and basti and jhuggies and
jhompris a new hope and new incen-
tive and a new stimulus for a better
and happier life.

Shri Muothu Goumder (Tiruppattur):
Mr. Deputy-Speaker, as per the
latest survey conducted to find out
the number of persons living in slums
and as squatters, it is understood that
about 50,000 families are living in
slums and 70,000 as squatters. Thus,
we are having in Delhi 1,20,000 fami-
lies without proper housing. On the
basis of five members in a family,
the figure comes to about 6,00,000.
Delhi has a population of 2,27,00,000
and ocut of that, ome-fourth is living
in slums or on some grounds as
squatters. Government want to
provide shelter and housing facilities
for about 5 lakhs of people
at a cost of Rs. 10 crores. But you
can solve the problem only by check-
ing further influx of migrating labour.
Labourers from rural areas, not only
from the adjoining States, but also
from the Southern States like Madras
are pouring inte Delhi, Bombay and
other cities. Unless you find out wavs
and means to check this population of
migrating labour, you cannot solve the
problem. By the time you provide
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shelter for these five lakhs, another
five lakhs will have come, In every
tram coming from Madras there are
at least about 25 persons who come to
Delhi for wvarious jobs. Thus about
10,000 people have come from Madras
to settle down in Delhi, Out of these
10,000, most of them come from my
own district. I have contacted some
of them who are living in these ihuggis
and jhompris. Many of uhem, I can
say, even own a bit of land in my dis-
trict or good houses, but they are
living in slums here, I asked them
why they prefer to come to Delhi, and
why they want to live in these slums.
They say they are able to earn daily
Rs. 7, whereas they are not able to
earn more than Rs. 2 by doing agricul-
tural labour. In Salem or other dis-
tricts of Madras State, you cannot say
that there is no employment. Actually,
agriculture is suffering a lot for want
of labourers, but agriculture is not
so much remunerative as to give them
wages beyond Rs. 2, whereas in Delhi,
they simply do some household work,
they clean some vessels or household
utensils, by which they are able to
earn daily Rs. 5. A family of five
members is able to save Rs. 150 per
month, and they send that money to
their homes. They are earning good
wealth by doing such small work here.

They want to live only in the sluma
1 suggested to them to go to some
quarters or buildings constructed by
the municipality somewhere around
the city. They say they cannot go
because they are doing only household
work, cleaning utensils etc., and there-
fore they have to be in the midst of
the city only, in the centre of some
colony like Vinay Nagar or Karol
Bagh, and they cannot go beyond these
places of employment. Therefore, by
providing housing facilities for these
labourers who are now living in slums,
you will not be able to take them
there, because they will find out some
means or other to be only among these
residential colonies, and therefore, un-
less we see to it that the population of
Delhi does not increase, we will not be
able to solve the problem.
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The population of Delhi is increasing
Year by year by one lakh, and in direct
proportion to the increase of popula-
tion in Delhi, there is an increase in
Ppopulation in the slum areas, because
in Delhi people are making cheap
money wvery easily. People are able
to pay a servant Rs. 30 to Rs, 40 a
month for working for only one or two
hours daily. In the rural areas, we
are not able to give that much. There-
fore, instead of having all these Cen-
tral Government offices in Delhi, Gov-
ernment should shift many of them
to towns in the South like Hyderabad,
Bangalore or Madras, or even smaller
towns.

Also, there is always a tendency to
start industries, heavy, medium and
light, in and around Delhi, Industries
like making radios, cycles and small
engineering goods are thriving, and
therefore the population is also in-
creasing, Officers are coming in good
numbers and officers are also always
expanding, and therefore, there is
increase in the population. That is
‘why they require so many household
servants,

In foreign countries who find that
even upper middle class people are
not engaging servants for household
purposes, or as drivers. In America,
it is said, that even a big man earn-
ing thousands of rupees per month, is
not able to have a servant, whereas
here, a person earning Rs. 500 is able
to have two or three servants, a ser-
vant to carry his bag, one to clean his
wesselg, and another for anything else.
‘There is such a mentality, and this al-
ways invites many poor people from
the South to go over to Delhi,

Not only to Delhi, but to Bombay
also people from our State are rushing
like anything, but there they have got
other attractions. People especially
from my district are very capable in
illicit distillation of arrac or liquor.
So, the Salem people have gone to
Bombay in thousands, not one or two:
there are about 20,000 and their only
oecupation or chief occupation is dis-
tillation of thls arrac or country liquor,
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It is a very good business, they are
able to save monthly Rs. 500, because
this is the only cottage industry which
is thriving very well in India on ac-
count of prohibition. In many parts
of South India also, this is the biggest
cottage industry which is giving occu-
pation for several thousands of people,
because they are masters of that art
They have come and settled in Bom-
bay. It is nothing of a secret. The
Tek Chand Committee Report says
that many of these people especially
from Salem District, are engaged in
this business.

So, we should make town life less
attractive, and rural life more attrac-
tive, but how to do it? The agricul-
turist should be in a position to give
a decent wage, We are not able to
get a remunerative income out of
agriculture, and that is why we are
not able to give as much as the town
people. A trader or a businessman
or a so-called industrialist or a spec-
culator is able to earn thousands and
thousands of rupees per month in
cities like Delhi, Bombay and Calcutta.
Therefore, he wants to engage many
servants. Almost all agricultural
labourers have taken to migrating to
cities like Delhi, Bombay and Madras
Therefore, by providing housing faci-
lities to a few thousand families, we
are not going to solve this problem. I
can assure you that from Madras
State, 10,000 people will be coming
every year. It is not possible to ob-
struct them. Therefore, make Delhi,
Bombay, Calcutta less attractive for
people coming from the rural areas.
That is the only way in which we can
golve the problem. -

Not only in Delhi, but also in many
State capitals, this is the problem. In
Madras also, there are so many slums,
but you are not very liberal in giving
funds to Madras City to fight out
end improve these slums or construct
new buildings. You are liberal in im-
proving slums in Delhi We are glad.
That is also a duty of the Govern-
ment, for which they are now prepared
to spend Rs. 10 crores. So far, we are
glad, but providing these facilities will
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not solve the problem for ever, be-
cause there is a tendency among the
rural people to migrate to the towns.

East Pakistan refugees are pouring
into the Calcutta or West Bengal re-
gion, but the people from the South
and the poor peasants and agricultural
labourers from UP alsp are rushing to
Delhi in every train and bus. They
come without knowing whether they
can get any employment or not. They
come with their children, to whom
they are not able to give good educa-
tion. They are not only spoiling the
health and atmosphere of this capital
city, but they are also spoiling the
rural areas. In the rural areas in our
parts, there is a very great scarcity of
agricultural labour. Even # you are
able to pay Rs. 2 or more, there are
no workers available. The agricul-
tural labourers have begun to go to
cities like Delhi and Bombay.

Therefore, you please put a stop to
this migration of labourers from the
rural areas, espeially from the South
to Delhi and other places. Then only
you will be able to solve the prob-
lem. Otherwise, by spending on con-
structing more houses you will nol
solve the problem. Lakhs and lakhs
of people are ready to move to Delhi
That will be the biggest problem,
which you will have to face. As a
remedy for all this, make rural life
more attractive, more remunerative,
and make town life less attractive, so
that it canmot attract more people
from the rural areas,
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Shri Sham Lal Saraf: Mr. Deputy-
Speaker, to me it appears that some
. of our friends have confused the issue
of slum clearance, which is an issue
in itself quite separate from housing
and other things. Therefore, when
we take up the question of slum
clearance, we should look upon it as
a very important social measure, not
only from the general point of view
of health, sanitation and hygiene but
from the point of view of the living
conditions in the particular slum
areas,

While welcorhing this Bill, I would
like to submit two or three things.
Firstly, the Bill has categorised the
persons who will be entitled to get
housing or living quarters after these
are constructed after the slums are
cleared. There are government ser-
vants and servants of ilocal bodies.
Whether they live permanently in
Delhi or not, so long as they serve
these bodies or institutions they will
get a place to live. Then, there is
migratory labour, those who come
during migrating seasons, work and
live here and when the work is over
go elsewhere. Certainly, they must
get “rain basera”; they musi get a
place where they can live till their
work is over. Thirdly, there are per-
sons who might be permanent resi-
dents of this place who have got no
place to live. They may be emplo-
yees in the private sector or smalll
traders. They must be provided some
place to live in.
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I would again submit that slum
clearance is a very important problem
all over the country, more particu-
larly in towns and cities, My hon,
Friend, Shri Sharma, referred to slum
conditions in villages and panchayat
areas, If we want tocover them also, it
would mean widening the scope of-
the Bill foo much. At the moment, 1
would restriect myself to what is ob-
taining in towns and cities.

When we talk of slym clearance, 1
would again submit, we should not
confuse the issue with the question
of housing. It may be that inciden-
tally you may be able to provide
living space for some people but, as
far as housing itself is concerned, let
us treat it as a separate subject, and
slum clearance as an absolutely sepa-
rate subject. What is the condition
in slums today? They are most un-
hygienic, most insanitary, with no
or poor light, no ventilation, no street
lights, no drainage; nothing of that
sort. Therefore, if these areas are to
be improved then, certainly, the
general hygienic and sanitary condi-
tions not only of particular areas but
cities and towns have to be improved.
From that point of view, we must give
first preference to clearance of slums.
Then we_can take up the question of
housing; it should be taken up sepa-
rately. Maybe, this will be solved
partially by slum clearance. From
this point of view, I would very much
welcome this Bill as it has been in-
troduced.

In this Bill conditions have been

_laid down that the owners of build-

ings have to provide accommodation
for tenants who have been permanent
tenants. Giving of protection o
.Tenants is welcome, but here I would
like to point out one thing. Suppose
a tenant creates nuisance or trouble
or behaves in a manner which is nof
conducive to peaceful living by de-
cent people. Should they be given
safeguards? I hope the hon. Minister
in his reply will say as to what will
be the condition with regard to them.
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whether they will be tolerated even
at the point of creating nuisance or
behaving in a manner which is not
conducive to peaceful living. With
these words, I suport the Bill
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DEMISE OF SHRI JAWAHARLAL
NEHRU

The Minister of Steel, Mines and
fleavy Engineering (Shrli C. Subra-
maniam): Mr. Speaker, Sir I have
very grave news to announce to the
House and to the country. The Prime
Minister is no more. The light is out.

Mr. Speaker: It is the greatest
tragedy that could befall this country
at the moment. Let us pray that we
prove equal to the occasion. I must,
at this time, adjourn the House with-
out saying anything. The House is
adjourned to meet again at 11 0’Clock
tomorrow®.

14'20 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
20th May 1964/ Jyaistha 8, 1886
(Saka).

celled.
GMGIPND—LS I—713(Ai)

*Subsequently the sitting of the House for 28th May, 1964 was cam- .
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